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LEGISLATIVE ASSEMBLY. 

Wednesday, 811& April, 1936. 

RPRECH DELIVERED TO THE COUNCIL 01" STATE AND THE 
LEGISLATIVE ASSEl\IBLY BY HIS EXCELLENCY THE 
VICEROY. 

1" 
His Excellency the Viceroy having arrived in procession with t.he 

Presidents of the Council of State and the Legislative ABBembly took his 
seat on the Dais at Eleven of the Clock. . 

His Bxcellency the Viceroy: Gentlemen. it is not my inh·ntion th'is 
morning t.o give you any detailed account of the work done by Govern-
ment during the past year. My purpose is ~ shortly as p088ible to ahow 
vou that there has been considerable and sutisfactory .development sud 
progress in all branches of our administrl',tion during the past five year80 
and to give you my hopes for the future of India. ~  before doing. "0 
I must ask you to bear with me for a few moments whIle T Bny ROml'thmg 
of a very personal nature. 

I think you may imagine my feelings liS 1 stand before YOl. nIl this 
morning on thi., the laet occasion that T shall hllve the privilege of 
lIi1dref'lsing Honourable Membt>rs of our two Legislnt111'es; for in II few dllYs 
I shall be giving up' my official life amongst you with all its engrossing 
interest and occupation; I shall he digging up roots which during the past 
23 years have grown down very deep. for I have learnt in these years 
to have a heartfelt and abiding regard and affcction for Indin. her Prince,;,. 
and her people. I shall leave you with feelings of the deepest sorr0W 
and regret, but alas! with the knowledge that the age-limit. has bew 
reached and the time has come for my departure. 

But there is one incident in my life here which has cauBed IW;! SOD.f" 
distress, and as it refers to a matter connected with the Legislatures. T 
feel bound to mention it to you before I go. I regret extremely the 
calculated discourtesy that has been shown me by Honourable Memben. 
who represent the Congress Party. when I have come here a8 illS Majesty 
thfl King Emperor's representative to address the Assembly or have iiI 
that capacity sent Messages to be read to the Hou.e. I am sure that 
this action on the part of Congress Members has met with the disapproVilf 
of every Joyal dt.izen of India. ~~ 

Apart from this. I shall leave you when I g<', with feeling" of thfl' 
deepest gratitude-gratitude for the many friendshi.ps made on wood and' 
sure foundations-gratitude for the trust and confidence YOll have placed 
in the sincerity of my desire ihroughout my life here to work for the-
highest interest of Indie.--e.nd I profoundly hope that, when I am gone, 
even those who have most objected t.o my every admimstrative action 
mav find in the future that my laboUl'1! have ),een for India's good. 

'Yes I shan look back on a long tife in India with constant memorip.R 
of_all its joys and 8Orro.JS, ita failures and ~ . ita ~  and p'lay. 
Imd shall always be grateful to India for ha.,mg Stven me th1s. wonderful 
opportunity of doing what I hope ~~  prove .tobe useful &erV1.ce for my 
Sovereign, for India and for the British EmpIre. 

( 3675 ) A 
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Hefore going Oil to speak of t.he situation in India itself, I must say It 
lew words on the state of .affairs outside her borders. I am glad to feel. 
that during my term of office the relations between the Government of 
India and the countries which lie on India's frontliers have been peaceful 
.alUl friendly. (Major Nawab Ahmad Nawaz Khan: "Hear, hear.") If 
t.here have been some incidents on the Frontier for the solution of which 
Military operatlions have been necessary, I can still claim that progress 
has been made towards the establishment of more settled conditions in 
t.his area. If, as I hope, our present policy of gradual penetration by 
ccnsent and negotiation is quietly and conll'istently pursued, I d" not 
doubt that my successors in this high office will find the frontier problem 
far less troublesome in the future than it has proved in the past. 

There is another aspect also of our external affairs, which has been 
mentioned regulaTly in almost all my addresses to Honourable Members, 
namely, the position of Indians overseas. It is a subject which arouses 
the keenest interest throughout India as touching national self-respect.; 
it ~  B subject on which all sections of non-official opinion, both inside 
:tnd outside the Central Legislature, are equally and, if I may say 80, 
rightly sensitive. 

It is not my purpose today to recapitulate, in detail, the issues affect-
ing Indian interests that have arisen during my term of office in different 
parts of the British Commonwealth of Nations, the steps that my Gov-
ernment have taken to protect those interests, or the outcome of those 
~ . The sp'okesmen of my Government in both the HOUl"es have. 
from time to time, stated what we have striven for and what we have 
:.chieved. If success has not always been equal to our expectations, it 
has not been for want of earnest and strenuous endeavour. And, let ilie 
add t.hat the powerful support of the Secretary of State for India has, 
~  my five years of ~ , been ~ ~  ~  
(7iven to our advocacy of the Indian cause. UnaDlmIty between IndIan 
~  official opinion has happily been the Iteynote of this ~ . ~ ~  
of our history. Mav this always be so. To men of my own c'iVllisatlflll, 
throughout. the Empire, who influence ~  or. rUde ~  ~ ~  
to make an earnest app'eal. That. ~  politIcal ' ~, .he 
British Commonwealth of Nations, in which we all take lust pndc oan 
~'  only if all its constituent parts have faith: it;t one. another. Ths 

'measure of the permanence of their mutual assoCIatIon ~  ~ ~~  . on 
t.heir mutual contentment. India. has ~ pride ~  ~ ~  ' ~ . . 
She is, therefore, quick to resent any kind of dlscnminatlOn ~  ~  
sons a.nd daughters who have settled in otber parts of the Empire. ;:)he 
is confident ot a future destiny, no less glorious. th!t;t. her past ~ . 
thel'eforel"impatient of delay in the ~ of ~  on. IndIal';s 
where t.hese ex\st. Equal\ty of statue itt theIr due; .Its progressive real.-
sat.ion is the aim of the Government of. India and, ]f I may ~  so, bn 
obI" ~ J  on all statesmen .throughout the . EmpIre. ~ 0 

~ its solidarit:v. I am confident that., in the pUrBmt of ~ a'i!D. 
'b Go ernment of India will never faltel'. May tbose whose obligatIon 
t. e v • th .' d tb stren"'-h it is to ensure its speedy ful6lment be gIven e ~  an e ",v. 

toO work for prompt and . generous fulfilment of thetr duty. 
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Here in' India itself, ~ the questions which have given mt! and, 
I am sure, a.n thoughtful. t.rJen Increasing cencern is that of the unemploy. 
ment and dIstress prevaihng among many of our educated yeung men. 
-Our ~  and ~ are turning out in immense ~ men ",h) 
.seek employment, ~  'in the professions, and fail to obtain it 
The'msttflr has receIved attention from a considerable number of Coe}. 
~ , but I do not think I am indulging in any inyidious rOlll}Jlu'il:!ous 
If I Ray that the report recently published by the Committee which . ~ 
under ~ ChaimJsnship of Sir Tej Bahadur Supru carries us nt'I\rel' tha.n 
;&lly preVlf·IIS report to the heart of the (jnestion. 

While opinions will naturally differ regarding the wisdow Bnd :.he 
probable effect of the remedies which should be applied, I believe t.hat 
the main lines along which this great problem mUlit be tackled are 
becoming increatrlngly clear. "Demand aud supply" is a phl'li8e which 
;brings for many rather unpleasant suggestions, partioularly when it is 
.app}ied in the human sphere. We must resolutely set our faoes against 
any idea that human lives and souls can be regardt:d as a ~ . 

But 'if we are to achieve anything in our assault on this problem, w" 
must begin by facing facts, however unpleasant they are, and we must 
recognise that we have here a supply of young men for whose  servioes 
there is no effective demand. No solution therefore can Bucceed whi(lh 
·does not adjust the immense disparity which, as all are agreed, exists dt 
present. 
There !.Ire two possible methods of adjustment in such a position: W(1 

.aan adjust by at.tention to the demand and we can adjust by .nttent,iofl 
to the supply. I believe myself that we should do both, bllt J should 
be failing in courage if I did not say that the main emphasis will have to 
be on the adjustment of supply. No adjustments of which I can oonceiv"! 
will provide all those who are now Beeking employment with GovemmfI!Dt. 
job", professional care('rs or responsible posts in indu!ltry. WhuteVPT 
changes you introduce, eyen if theBe changes are of an almost revolution-
ary character, you will not create a society capable of giving th,,' 
increasing stream of academically educated men posts of the kind tfl 
which, having reglU"d to the sscrifices and efforts they have madf1, the.v 
feel themselves enVitled to aspire. 
There has been a tendencv to look to industrialisation for a IIOlution. 

1 am in full svmpathy ~  those who seek the development of OUT 
industries. Here the period of my life that has been spent in India--a 
fl(;eting moment in tbe ages ('If India's bistory-has seen a tremendou'l 

~ . 1 hope that the years t() come will carry it far further. But 
,do not let us dece'ive ourselves or our young ~  with the hope thut 
.developments ~ tbis line will absorb the present ~ of our f!choolf! 
-and collegefl in responsible positions. To J, ~  who chenshes that hope 
1: surt<'est that he should try to frame an estimr,te of the number of men 
from'''''our colleges who hsve tluch posts today. He will then he able to 
judee of the number of such posts that ",,-ill l)e provided by expansion-
on any scale he likes to choose-and I believe that he will be f!urprisf1d fit 

'the result. 
So I ('ome myself to the eonclusion suggested by thc Sapru ~. 

mittee's Report that unemployment has ~~  befftackltoed .at Ule ~ . ~  
does not mean that we must abapdon w.le e orts mcrease ~ e !!Ip e!'e 
f loyment ~  from it; t.hese eftorta must be p\l1'8ued and 
-0 emp. . A t 
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increased. But efforts to expand the professional und industrial spheres' 
do not tOlJch the source of the evil. That lies in a system which diverts. 
the energy and enthusiasm of the yOUPg into channels which, too often. 
end in the desert. If this growing evil is not to overwhelm them-anc! 
us-the educational system will have to be adjusted to bear a much closer 
relation to the needs of the country. Many still lack the elements 0: 
education while 0thers are assisted and encouraged to go on in directions 
which, as they discover too late, end in disappdintment and frustration. 

It is fortunate that educationists, who are disturbed by the congesLiOD< 
VI hich is caused ill high schools and colleges- by the presence of large and 
ever growing numbers of p'upils and students who are 'ill-fitted to receiN 
a purely literary form of education, have been thinking and planning along 
similar lines. The Central AdviElory Board of Education has examined 
this vital matter in some detail and has stressed the ~  
dividing up the school course into a number of stages, each with its own 
clearly defined objective. A strong lead has thus been given, and I 
eanlestly hope that that lead will be followed up by Local Governments 
with whom the main responsibmty for educational reconstruction lies .. 
In the colleges you must demand quality rather than quantity; for in 
{'very society, be it as democratic as you like. the progress and welfare· 
of the State depend to a remarkable degree on the few men that are 
called to leadership, and it 'is of the utmost importance that these shollld' 
receive the best training you can give. 

This p1'o1:>lem of unemployment is probably only part of a larger' 
problem-that presented by the rapid growth of population. and there 
again ~' last word must be t,hat in my opinion India is faced with the-
choice between quality and quantit.y. Numbers do not make a nation 
great; and in India you must struggle, not for abundance, but for fulness. 
of human life. 

I have Raid that I fully sympathise with those who seek the develop. 
ment of Indian industries. But India is predominantly rmd by nature 
Qn agricultural country. and I have therefore always been anxious to do:>. 
everything possible to develop the science of agriculture in this country. 
'ro this end the Imperial Counc'il. of Agricultural Research has continuecl 
t.o forge ahead with its task of initiating, promoting and co-ordinating 
ref'earch which has for its object the improvement of the efficiency of 
the cultivator and an increase in his earnings. The value of this central: 
organisation has now been established beyond doubt. 

It is a matter of special gratMication to me that it has been poss,ble to-
continue the beneficent work of the Imperial Council of Agricultural 
Research even during a period of financial depression. The special" 
allotment of thirty lakhs which we have been able t<> make thls year frOll1 
the Rural Development Fund will enable the Council to go ahead' with 
some irnp<>rtant scbemes of research which would otherwise have been 
held up. 

Durin" the fiv€' 'wan: that I havE' held the high office of Governor 
General ~  India ~ policy which I and my Government have ~  
'in rIDe !!phE'TE' of our administration has been severely and persistently 
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~ . Wt:> have been att.acked for the policy which we followedli'l 
Ull!'mtain lafl or order, or, to use ;;n. equally well-known and also more 

~ phrase. to prevent ~  grave menace to the peace and tranquillit.v 
.of India. But when you gIve your verdict on my stewardelrip. I would 
.ask you not ~ . to repeat the catchword of "repression". I would M.sk 
.YOll 1::<> ~ ~  as It was in 1981 and 1982 and India 8S it is todav. 
I claIm that It IS more peaceful. and as 8 result of greater trenqU'illity, 
.mol.:e prosperous and happy than it has bten for many years. I.et UB 
lool{ back for a moment, what were the (:onditions in those black years. 
1931 and 1932? In Bengal numerous serious terrorist outrages Illv) 
crl'.lted a very difficult und dangerous situation, a situation far worse 
than on thE' previous occasions when terrorism had caused the gravest 
.anxiety to us alL I expressed the hopc, when I first nddressed the 
Central Legislature in September 1981 and on another occasiC'n a ~' 
1utE'r when I again had before me a long list of serious terrorist crim'99. 
that· all those who had their country's welfare at heart would not let tiny 
leeling of sentimental sympathy blind them toO the dangers of tbis ~' 
ment, but would give their active support to GO"cmment in th£:ir etIort.s 
.to counter it. I can claim, I think, that those hopes have been realised 
.and ~  ~ support ~ not fall on deaf ears, ~  . ~  has been 
no serIOUS outrage m the last SIX months, though certain mcident5 go toO 
show that the movement and the spirit behind it still penrist. 

There can be no more distasteful task than tbHt of ordering boys sud 
'young men to detention in camps and jails. but I can assure Honourable 
Members that the mostscrupulO1.l8 care is taken by the rcsponsiblfl 
authoritlies to ensure that no orders are passed on mere suspicion, but 
always after the most careful enquiry. No one can regret more than ] 
-do the necessity which forces us to continue to deprive a large number of 
'young men of their liberty, but I should have failed in my duty to India 
if I had agreed to any relaxation of our policy or toO any action which 
would lead to a revival of this sinister movement. 

Then agaiu we must look back to those 4uys in 1982 when Congt"es8, 
1Uter a period of intensi\'tl preparation, re-opened the civil disobedience 
.campaign, and I lind my Government had to use the lull resources of tht' 
State in fighting and defeating a movement whieh would otherWlse 
remain us a perpetual menace to orderly government. and individual 
liberty. We can dllim that we have had ever-increasing support from 
the general public, and it has become generally recognised that st.erile 
methods of negation and obstruction do not conduce to the well-being of 
India or its constitutional advancement. We. can claim also that, as 
soon as the movement was suspended. we were not slow k> relax our 
measures or to remove the ban on aBSOCiations which had been declared 
unlawful. I also took the earliest p'ossipie opportunity of giving membera 
of the Congress party an opportunity of entering the Central Legislature. 
But apart from thp black months or black years ~ terrorism. o.r civil 
disobedience were rampant, there have boon other tlIDes of enSlS and 
anxiety. There have ~  umes ~  communist propaganda and ,·he 
activities or Moscow tramed commumsta became . ~ , ~ we have 
had to tak& n.ction which has. I think. beea eRective Without bemg unduly 
drastic, to prevent the spread of this ~ . There have allo. ?o 
my deep regret, bf'en times when commlIDal dIspute; have bum out m 
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tlil'mnt psrfs 01 tile oountn and d . 
,.J. I) • b J. • , unng recent months the situation in' 
Ilue .1110Jll li8S e8used US 8ll grave anxiety. But there, has been a' 
marKe.d. ~  in the situatlion during the last few weeks, and I 
take this opportunity of thanking those lEaders who have succeeded in' 

~  their followers to drop all unconstitutional methods Anti tv 
~  for the settlement of t,he dispute by legal and peaceful means. It 
i" m:v earnest prayer that their efforts will meet with success, f\nd r 
s?ouJd rejoice to hear of It final settlement of this dispute by the restorll-
hO!l of complete peaee and goodwill in that great Province. 

In India's economic history also the past five Vears have been an 
event!111 veriod, and it is manifestly impossible for u{e within the compaas. 
of !,hI!I address to 3ttempt anything in the nature of a comprehensive. 
rf,new: I shall content myself, therefore, with referring to a few of the-
m01'(' Important happpnings during my tlime of office. 

India, like other countries of the world, has been called upon to face' 
the ~ senre- and most prolonged trade depression of modern times, 

~ str.mn upon her ~  fabric has heen great and it is tf'stlimony 
to Its lIlhprPlllo strt'ngth that she has weathered the storm without 
~ ' ' to ~  remedic;; of de6parr which buw. in 1;0 many «!otmtries, 

"dcpd to 1h£l d'HncultleR of internatiOl!aJ trade and returded its J'ecovery. 

1 would not htwe you think that I nm over-complacent or over-
optimistic. It is now generally recognilled that so far as the sterling 
grOllp ~  count riel' are ooncerned, a definite movement t.owards economic 
re('overy has been in progress for some time past. Hopes have been 
di8lippdinted in the past, bllt the pr'lsent improvement has persisted for' 
a longer period and has, on the whole, shown greater vitality than any of 
its predecessors. India as a member of the sterling group is sharing in 
t.his recoven;. Our most recent trade statistics show a welcome and' 
mnrked ' ~  in our export trade find in our balance of trade in 
1ll1'l'elumdise. Thp. progress may as yet, be slow, but accompanied as· it 
is by an improvement in the level of rrices,. a ~  of tp.e, 
disequilihrium betwep,n agr'icuitural and ~  ,pnces and a marked 
increase in indllstriRI out,put, it is Auch ~  t() JustIfy our confident hope· 
for the futnre. 

W'ithin R few months of my arrival in India I was ~  with the' 
unpleasant fact. that, despite the measures already undertaken in March-
Ul3l, the progress of the public revenues for the year 1931-32 gave 
increasing evidence of their falling very considerably short of t.he expendi-
ture. The 8nrf'hnrges imposed in Rel'iRmber H131, together with heavy 
retrenchml.'nts 'in expenditure ordered in the latter part of the year, 
sufficed to produce the necessary balancfJ in the budget essential to-
preserve India's credit. The retrenchment measures then undertaken, 
including the very considerable reduction in military expenditure, have 
been 9\1bst.nntinlly ma'intained. 

Since that critical year a budget sUI'plus has emerged and, so far as: 
the public revenues provide an index for the purpose, India has happily 
seen the w()rst of the depl'ession, The surplus has been used to redeen--
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the pledge to restore the cut in paJ, to proyide means for the ProvinC'lnl 
~  ~ undertake measures 01 rural develop'mant, to give direct 

rebef to ~ Local Governments. and to reduce direct taxathn. I 
am ~  ~  It has been found possible to proceed another step in this 
~~~  10 the !ast year. of my. office. ~  with the ~ ~  hcavy 
liablhtles ~  IOherent 10 the mtroductlOn of a new constitutlOQ, it has 
been eBSentla! to proceed cautiously m this matter. The Provinces are 
looking to Central Revenues for relief. We await not without sum(' 
apprehensions. the recommendations of Sir Otto ~  to this end. 
If the future of the Railwuys could be made more secure-::..if the necessarv 
element of co-operatlion in their SU006BS were recognised by the ~ " '" 
the Govemment of India and the Provincial Governments should, I 
anticipate, be able to face the financial prohlemA ahead with ~ 
confidence. 

An important contributing feature of the improvement in the pOliitoiull 
of the public exchequer has been the fall in interest rates. ~  
views may be held of the significance of this mattel'-and olearly the 
improved position in regard to law and order has had a markl:'d effect, on 
public ~  fact remains that sinoe 1981 the cost of govern-
ment (including in this term the Provinces, the railwRYs Rnd t.he centnl( 
civil budget) has been reduced in this respect by no less than 8i crorel> 
per annum of whioh 81 crores represent 0. drop in our ann URI ~'  
obligations. ADd in view of the public apprehension l"xpressed when the 
contrary process was taking place. it must be II Bubj£>ct of gratification to 
some people that whereas the p'nce of 3i per cent. Government pape\' 
was 58 in September 1981, it now stands not far short of par. Th;s 
improvement in the credit of the holders of Government securities and 
the prevailing low interest, rates are conditions favourRhle to Tndia's be'ing 
able to take advantage of Rny turn of the tide. 

The Government itself has managed in recent years to convert its 
liabilitlies into compo.ratively cheap issues of realOnable maturities. it har. 
been able to consolidate a large portion of its former Boating debt, it has 
reduced the proportion of its foreign obligationa, while, through tht' 
agency of the Reserve Bank. India has greatly strengthened its foreifI'D 
assets. 

When, on the very eve of the introduction of ths new constitution, r 
tuni to survey the impro\"ement in t·he public finances of India during 
the past five years and the undoubted return of confidence, I experience 
fewer regrets than I might have done---und inde<ad. I confess than at 
times I wlve done-in the fact that I hat'e had on OCCtisiona to use my 
special powers .to achieT"e some of these results. Many government£! in 
the world must envy the fiuanciul posltion of the Government of lndie. 
in the year 1986, and although the recent budget clearly did not satisfy 
all your aspirations-what Budget ever did ?-I confidently believe that 
the future Federal Finance Minister of India will whole-heartedly applaud 
our determination to maintain the tinaneia! stability and credit of this 
oouna,-. . 

As I address you for the last time m:l memory is, as I have already 
told you, full of the experiences of my long stay in IDdia. My thoughts 
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TUn back over the succession of yaried ('vents during these years. Yet 
even more cogent now are those personal sympathie.s and ~  
principles which 'impel me to draw aside, if I can, the veIl concealing the 
fut.ure; for India stands on the very threshold of a momentous change, 
and I, though I leave you, ,;hall ever be concerned to know how Fortune 
deals with you. 

"T n nature's innllitp book of scc'rec:v. 
A little r mill read." 

I see: jUgt across the threshold self-reliant Provinces, receivingfl'Olll the 
Crown great authorit·y, equipped with wide power, each, under the Crown, 
master in its OWIl house, managing its own affairs, promoting /lnd stimulat-
ing its own acth·ities to ('nds congpninl to- the tastes, sentiments and 
<condition of its people. 

J see t.he growth of a new political spirit-indeed its stirrings are (',en 
now appr.rentr-in whose expanding influence communities will no longer 
"'war within the bosom of a single State"; but men, differing it mlly be 
i.n political interest, will agree in _ desiring above all the good of their 
country and the general well-being of their fellows. 

I see, but perhaps ~  a Jess immediate focus, a Central Government, 
n?t the rEosult, of a compact of contracting Provinces, but exercising by 
dIrect devolutIOn from the Crown full authoritv for those matters of 
all-India interest, which are-some of them as "necessary for the well-
being of Iudia as any provincial matter, and others vital to India in 11 
degree to which no provincial matters can attain;-a Central Government 
left in no uncertainty of its powers in its field, but possessing a jurisdiction 
precedent to that of all governments in India and an executive authority 
protected in the fullest sens.. agaiust encroachment or challenge ;-a 
government supported by the obligatlion laid upon Provinces to avoid all 
impediment or prejudice to the exercise of its executive authority. 

, I see developing a jurisprudence based more and more firmly on the 
broadest philosophical conceptions of the nature of law, and reaching out 
hands to all vivid srhools of legal learning throughout the world. For the 
}<'ederal Court will interpret the constitution undpr which , .. ou will live 
It will ~ ~ true character of ~  power. it will adjudi: 
-cate between dlsputmg governments. It wIll determine the legitimate 
-scope of the various legislative organs in India. In so doing it will itself 
-explore and will open to ~  thought in India a new range of juridical 
ideas and a more intimate. search int-o the oases of public and private 
l'igMs and liberties, 

Othpr figures too loom upon my gaze, but I would leave you with the 
general picture of great problems demanding solutions,wide powers of 
the Crown entrusted to you, onerous responsibilities laid upon you, and a 
growing spirit and capacity which will enable you to surmount all 
difficulties. . 

1<'ortunate are they who will jdin with you in realising this inspiring 
future, and my every good wish attends the distinguished statesman who 
will so soon assume the burdens of the great office which I, with many 
grateful memories, shall regretfully lay down. (Cheers.) (Loud and 
Prolonged Applause.) 



- The As.sembly met in the Assembly Uhamber of the Council House at 
Half Past Two of the Clock, Mr. President (The Honourable Sir Abdur 
Thlh'im) in the Chair. 

QUESTIONS AND ANSWERS. 
TREATMENT OF INDIANS IN ZANZIJIAB. 

1477. *1Ir. S. Satyllllurtl (on behalf of Mr. T. 8. Avinaahilingam 
(lhettiar): Will Gevermneut state: 

(a) whether they have received any repl." from His Majestys 
Government regarding the treatment of Indians in Zanzibar; 

(b) if 80, what is the reply; and 
(0) what further steps they propoee to take in the matter? 

Sir Gtrja Shankar B.jpal: (3) As regards the Clove Growers' Assocl-
:stion, I would invite the attention of the Honourable Member to the 
recent announcement of the Secretary of State for the Colonies that 1\'0 
t!nquiry will shortly be undc¥taken to review We position of the ZaMi-
bar clove industry, and, in the light of the experience that has now 
heen gained. to report whether in the pformanent economic interests of 
the territory a8 a whole anT, Rnd if so. whot modifieution8 are neces-
eary or desirable in t.he ~'  of control 8S it, exists. No reply has yet 
been received to onr communication regarding the land and dllbt ~ 
:lation which was issued on the 22nd February. 

(b) and (c). Do not arise. 
Kr. S'. Satyamun.t: 'Yith regard to this enquiry to which my Hon-

'Ourable friend refers m hIS answer to clause (a) of the question may J 
know what are the steps which ha'Ve been taken, or arc ~  to be 
~ . either'to associate ~ Government of India or to give an opportu-
'llity to the Government- to prt'sent ~ '  aspects of the elise of the work-
-ing of the A!lsociltt.i.)n Iwforr ihis Committre, IlS they may feel ('allrd 
llpon to do? . . 

Sir GlrJa mu",Jrar Bajpal: So far 8S the Indian community ot Za'lzi. 
-bar is ooncerned, no Buggestion has yet been received by the Govern-
ment of India to give it assistance in preA('nting its C8i1e.· The Imperial 
Citizenship -Association, however. hilS suggested that the Government of 
India might depute somebody from herr. to B'IIsist the Indians to put 
their case ~  Mr. Binder who has been appointed to ('-anduct this 
-enquiry. That suggestion is under consideration. 

Mr. S. Satyam1irti: ~ the Government of India in touch with the 
Indians in Zanzibar in any manner? • 

Sir Qlrja Shankar Bajpal: The India'll Assoc!stion in ~  fre-
-quootly communicates with the Govemment of India. Further, as my 
Honourable friend is aware, Mr. Tyab Ali from Zanzibar is ill this colln-
try, and he hilI< het'll in touch with ~ Government of Indill. 

Mr. S. SatyamurU: Will they ta'kf'· immediate steps to see if the in-
terests of IndUws in Zanzibar require any pprcial representation before 
this Committee on behalf of the Governmeut of Indin, representing the> 
interests of Indians as a whole. in Zanzibar? 

Sir GIrja SIaaDbr Bajpa.i: My Honourable fricnd Ulay rest assured 
that any BSsistance which is desired by .he Indians in Zanzibar and 
which the Government of Iodie. are in a position to give will he given. 
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Mr. S. Satyamirti: May I know if this enquiry will be completed 
before the next season a.rises? 

Sir Girja Shankar Bajpai: My information is that Mr. Binder wilf 
be leaving England about the 21st or 22nd of this month, and the idea 
is that the investigation should be ~  well in advance of July, 
when the next crop comes on thl. market. 

EMPLOYMENT OF CADETS TRAINED ON TJH "DuFI'EBDr". 
1478. *Mr. S. Satyamuni (on behalf of Mr. '1'. S. ..binssbi6ngam 

Chettiar): Will Government state: 
(a) with reference to their answer to starred question No. 1164 of 

this Se!;l"ion whether they have lP-ceived replies from the !'Ihip-
ping companies regarding employment of "Dufferin" trained' 
Indian cadets; 

(b) if so, what is their reply; and 
(c) what further action they propose to take in the matter? 

Tb Honourable Sir Muhammad Za!1'11lIah Khan: (a) Replies from-
some of the Shipping (jompanief! addressed by Government have bc.en 
received while those from othel'B are still awaited. 

(h) and (cl. Gl,nerally speaking ~ replies !:IO fa1' l'eeeived arc sympa-
thetic, but Government cannot state what further action, if any, will be 
necessary until their examination of the question has been completed. 

lIr. S. Satyamurtl: May I ask for an elucidation of the word "svm-
pathetic" in the answer to clause (b) of the question, whether these-
cQJIlpanies have definitely undertaken to provide employment for the 
cadets going out of the "Dufferin"? 

The Honourable Sir Kuhammad Zahullab. nan: 'fhe replies indicate 
that the companks are willing to consider the cases of "Dufferin" cadets 
whenever suitable vacancies arise. They realise the necessity of encour-
agement in that direction, in view of the fact that the training in the 
steamship "Dufferin" would not, have been provided unless Government 
had been satisfied that these companil s were going to afford scope for 
employment. to the "Dufferin" eadets. 

Mr. S. SatyamU111: How many of these companies haw replied, and' 
how many hnve not replied? 

The Honourable Sir Kuhammad. Zairullah ][han: I lun afraid I oould 
not answer that without. notice. 

lIr. S. Satyamurtl: Will Government be good ~  to expedite· 
replies from companies which have not yet replied? 

The Honourable Sir Muhammad Za!rullah Khan: Yes. Sir. 

PLACINu OF J~  REVENUE ON A STATUTORY BASIS. 

1479. *JIr. S. SatyamarU. (on behalf of Mr. T. S. Avinashilingam 
Cbettiar): Will Government state: 

(a) whether the Montagu-Chelmsford Report had reoommended to 
place land revenue on a statutory basis; 

(b) whether any attempts were made in this direction; 
(c) whetiler the Madras Government made any proposals in this 

matter, and whether they dropped them; if so, why; and 
(d) whether they propose to oonsider the desirability of giving eftect 

to that recommendation? 



Q1JII8'1'IOlfB AlfD AlfBWBllB. 

Sir Glrja ShuJrai Bajp&i: (a), (b) and (d). The attention of the Hon-
ourable Member is invited to the rcply given by me to hia starred quea-· 
tion No. 1181 asked on the 12th March. 

(c) The Madras (Jovernment made certain proposals which in f·lIe light; 
of further discussions they did not pursue. 

Prof ••• G. BaDp: Will Govenlment try to aseertain wheth£'r it is 
n fact that in mally of these provinccJ. where the ryotwari settlement 
prevails. more than 50 per cent. of t-he net income from llUJlt is being 
illken as land revenue? 

Sir Glrja SbaDbr Bajp&l: If my Honourable friend ~  ~ to my' 
notiCE'l any districtFO where t,his practice llrevails, 1 shan <,onsider the 
suggestion to make nn enquiry. 

Prof ••• G. Kanga: Tn view of the fact thut the Taxntiou Enquiry 
Committ-ee has suggested that II Kyst{'m, n'l'llllo$!nus to , ~'  in 
Australia, imposing only a unifnnr, standnrd !lnd In'Wf'r mt-f' of lnnd ~
venue should be adopted in t,his country. will Government consider the 
~  .of ~  a Conferf'Ylee ~ all the Revenue. Memhe!'B of the 
varIous provmces WIth a view to devlIl1ng mran!! h:v 1rhtch ;;\lch R ". ~ .  

can be adopted in this country Rlso? 

Sir Glrja ShaDkar Bajpa1: My Honourable fdelld will realise thRt the 
Report of the Taxation Enquiry Committee hll'S been in the hands of 
TAcal Governmentl1. for a long time. and only a few months before Pro-
vincial Autonomy is clearly not an appropriate moment for convening a· 
conffl'ence to consider so far-reaching a chl\oge. 

Prof. •• G. Kanga: Are Government awM'C of the great discontent 
prevailing in the Punjab against the existing sliding scales of lann reve-
nue and that in the Unitrdi Provinces there are a number of amend-
ments proposed to the land revenue law-ftnd also in ~ Madril'S Presi-
dency-agRinst the propm;ed re-settlement, rates? 

''Sir Glrja BbaDbr Bajpal: It is not possible for mf'! to be in touch 
with such representations as may have been made in the provinces 
agamst impending provincial legi8lation. I am net in a petition to, 
an8wer that. 

PJof. •• G. ......: Will Government .t leaat consider ~ :..dvis-
ability of suggesting to tht'SE' ProvillcllIl Hovernments that no drastic 
changes should be made in their land revenue .ydelbl l"8Iuiting in any 
enhallcement. of land revenue !\lI8es!!ment until the Reforms are insllgu-
-rated ? 

SIr Glrla Dantu Bajpal: Since the incepGion of tile refOl'lW1. I have· 
not come. acroas a single provision in " Lr.nd Revenue A.ct which has 
bad the effect of increasing. the rate of &8Be8sment. 

Prof ••. fl. BaDga: Are Govenunent aware of the fact that in very-
many districts of the Madras Pn.sidency itself r8-settlelucut hud Leen 
imposed 88 a result of which 88 much a8 80 per cent. enhanceJmmt WI&S 
imposed there? 
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Sir Girla SbaDJrv Baipat: But my ~ friendb"aga.!l by ~ 
. that the pitch of a'BSessmr.nt was 50 per cent. I was attempting to pomt 
out that in such of the provinces where legislation has been passed the 
tendency has been to reduce. the limit of the pitch of assessment below 

:50 per cent. . 

Prof. N. G. Banga: What about the Madras Presidency? 

Sir Glrla SbaDkar Bajpat: Even in the Madra.'S Presidency, so far as 
I know, the condition which was laid down was that on re-assessment 
.the increment shall not exceed 18t per cent. 

RESERVATION OF RESIDENTIAL SITES FOR EUROPEANS AT TUAVA. 

1480. ·Kr. S. SatylDlurtl (on behalf of Mr. T. S. Avinashilingam 
'Chettiar): Will Government state: 

(a) with reference to their answer to starred question No. 1196 of 
this Session, regarding the recommendation to reserve . resi-
dential sites for Europea.ns at Tuava, whether they have 
received any reply from His Majesty's Government; 

(b) if so, what is the reply; and 

(c) what steps they propose to take in this matter? 

Sir Gtrta Shankar B'Spal: (a) No. Sir. 

(b) and (c). no not arise. 

Kr. S. Satyamurti: What is the approximate date. on which t.hey 
addressed His Majesty's Government on this matter? 

SIr Girja ShIDkar BaSpat: The second of Marl'h. 

1Ir. S. S&tyam111'ti: HavE' they reminded them since? 

Sir Glrla Shankar Bajpai: We have not seut any reminder Jet: 

1Ir. S. Satyamurti: How long do Government usually wait for an 
answer from His Majesty's Government. in matters of this kind? 

Sir Girja Shankar Bajpai: The posit.ion here is tha.t ~  has 
been suggcsted by -a Committee. The Government of India have already 
made representations to His Majesty's Government that this principle 
Ehall not be introduced. There has been no indication ctither from His 
Majesty's Government or from any· other quarter that Imy progress has 
been made towards giving effc.ct to this proposal. In the circumstances 
we have thought it best to leave the matter with the representlAtion that 
'we have made. If there is any indication suggesting that this proposal 
is being seriously tail:en, we shall certainly remind the Colonial Offic@. 
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UNEMPLOYMENT PRoBLEM. 

1481. *JIr. S. Sa\yam11111 (.on behalf .of Mr. T. S. Avinaahilillgt.m 
Chettiar): Will Government state: 

(3) whether they are aware .of the great am.ount .of unemplDyment 
in this country; • 

(b) whether they prDpose tD take any steps to lessen this evil; and 
(c) whether they have cDnsidered the Sir Tej Bahadur Committee 

RepDrt; if SD, what are the results .of the consideratiDn? 

The Hon.ourable Sir :rrank Koye,,: (II) T alii awnr(' of the fairly general' 
educated 1II1emploYIllt'lIt: but f alII lIot IIwnrH of /I great BmDunt of 
llnemploympnt limon/; workmen. 

(b) and (c). I wDuld refer the Honourable Member to the debate .on· 
the subject in thp Council of State on the 25th MaTch, 1986, Bud toO tho 
speech delivered in this House this monang by His Excellenoy the 
VicerDY. 

JIr. S. Sa\yamurU: May I knDw if thatJ part .of the Vicer.oy's speech, 
III which 111' refers to restriet.ion of supply of educnted men and WDmen 
in this c.ountry, as a means .of s.olving partially the unemplDym6nt prDbl(lm, 
has the imprimat'lIr of thp noYernment of Indio? 

The Honourable Sir Frank N.oyce: I 11111 liot prt'JHlrC'd to aIlSW!'\" t I"d, 
questi.on. 

JIr. S. Sa\yamurU: May I kn.ow why? 

The Honourable Sir I'rank .oyce: The Viceroy is the head of Govern-
ment .of India. 

JIr_ S. Satyamurti: I am !';impl.v asking if it is his own persollal .opinion: 
T am n.ot criticising it, n.or d.o I want to, if it is SQ. I am asking whether, 
in expressing that opini.on, which I consider very dangerous, that we . 
shDuld partially meet this unemployment! by restricting the supply .of· 
educated men and WDmen. he is speaking in his .own personal capncity. 
or 8S representing the Govemment of India. 

'!'he Honourable Sir :rr&nk Boyce: I must decline to answer that ques-
tion. 

Kr. S. Satyamd: What is the Dpini.on .of the Government of TndiR 
011 t,hat matter? 

'!'he Honourable Sir :rr&nk Boyce: I have rut.hing to add to the reply 
1 have Rlready given. . 

JIr. S. SatyamurU: Are G.overnment talring any stepa ro restrict the· 
supply of educated men and women from the universities? 

The Honourable Sir I'rIDk·Boyce: T wDuld suggest to my H.on.ourablE'· 
friend ~  put. down 8 questi.on on the subject. 
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Mr. S. Sat.yamurti: I want your help in the ma.tter, Sir: yesterday, 
my Honourable friend. the Education Secretary, said that the Go,' ern-
ment are not considering any ~ of restricting the supply of gr.a-

,duates or educated persons: this morning, the head of ilie Government 
says they are dealing with the- problem of unemployment by restricting the 
8llj1ply of educated men and women: I want toO know which is true . . . 

Kr. President. (The Honourable Sir Abdur Rahim): Has the HOl1our-
_able Member read the speech? 

Kr. S. Satyamurtt: I have. 

Mr. President (The Honourable Sir Abdur Rahim): It IS lIecessary 
to put down 8. question. 

COLLECTION OF STATISTICS FOR UNEMPWYMENT. 

1482. *Kr. S. Satyamurti (on behalf of Mr. T. S. Avinashilingam 
{}hettiar): Will Government state: 

(a) in view of their answer to starred question No. 1184 of this 
Sessioll, whether they propose to try to creflte a machinery 

to take statistics for unemployment; and 

(b') whether they propose to :make an attempt to collect statistics 
ot unemployed graduates" h&;ving in view the ~  that this 
can be done easily through the Universities? 

The Honourable Sir Frank Noyce: (a) No. 

(b) Government are prepared to refer this matter to the Central Ad-
'visory Board of Education though I am not prepared - to endorse t.he 
Honourable Member's view thllt the ('ollection of sta,tistics bv the Universi-
tJes will be an easy matter, . 

Mr. S. Satyamurtt: May I know the reasons fur the negative answer 
to clause (a) of the question? 

The Honourable Sir l'raDk Noyce: I have explained that on several 
-occasions in this House in the course of the Session, and 1 have nothing 

toO add to the replies I have given. 

Mr. S. Satyamurtt: Have Government considered that, for the efficient 
administration of this country. such statistics will be ,011 greah help, in 
order to enable them to take such steps RS they may consider feasible 
and necessary from time m time in dealing with a problem, which goes 
t{) the very root of any administration in any country? 

The Honourable Sir ~ Noyce: The 8tati8tiaa. may be useful. and 
undoubtedly would be useful for various purposes; but I have explained 
·on several occasions the reason why it is impossible to collect them. 
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JIr. S. Sa'Jamurlil: Wi1>h reference tQ the answer to cls\\&5e tb), lDUY 
I request my Honourable friend to be good enough to address the uni-
versities in this matter, as to whether they are prepared to give auy help 
in 1De direction of collecting statistics with regard to existing unemploy-
ment amongst ~  of ,mjver-;:ities? 

The HODOurable Sir !'rank Boyce: I have stated that we J ~  to 
refer this matter to the Central Advisory Board of Eduoation which will 
doubtless take such action' as appears to it suitable. 

EVICTION OF NATTUKOTAI C'HE'M'IARS FROM LANDS IN MINlIU DISTRICT 

IN BURMA. 

1483 .... S. htyamurtl (on behalf of Mr. T. B. Avinaahilingam 
Ohettiar): Will Government state: 

(a) with regard to the eviction of Nattukotai Chettiars from lands 
in Minbu District in Burma, whether they have received any 
reply from the G<>vernment of Burma; 

(b) if so, what is the reply; and 

(c) what action they propose to take in the matter? 

SIr Girja Shankar Bajpal: (a) No. 

(b) Does not arise. 

(c) I would refer the Honourable Member to the concluding jHII'l of l1Iy 
answer to parts (b) to (d) of Mr. Ananthasayanam AyyllngRf's qtlt'stion 
No. 1142, on HlP 12th March, H}H6. 

Kr. S. Satyamurti: When was this letwl sent k the Rum18 Govern-
ment? 

Sir Girja ShaDkar Bajpai: On the 29th of February, Sil'. 

JIr. S. Satyamurti: Have the Government of India sent any reminder 
'Since then? 

Sir Girja Shuka' Bajpal: No; we have not sent a reminder; 'l\e im-
-pressed upon the G<>vernment of Burma the desirability of communicating 
their views to us as sOon as possible. 

Mr. S. SatyamurtJ.: Will Government try and remind tlwm. in view 
of the fact that if the .~  made by the community conccrlll'd aTe 
correct-I am saying nothing about it, it rna:\, or may not be so-t.bat 
t.his is a case of injustice--will Government ~  on thll Oovemmf'nt. 
'Of Rurma to reply to the matter as early as possible? 

Sir Girja Shankar Bajpal: As ~ Honourable friend prohnhlv !'f'mem-
bel'S, the time ~  fA, the CheUian; in Bllnnn for ilillPollinrz ()f these Innd" 
is to end in .Tune 1937. It was fOT that reason ilhat we thought that 
if ~ Ilot necessary t() hustle the OOVP1'J1ment of RunnR. Further. '\s 
m.' Hf)nmlrRhle frienil is ... aW:lrt>. tbe representative of the Chattinl"R CBme 
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here and we all impressed upon him the desirability of t!ying _ to settle 
the matter amicably with the Government of Burma. These, in my 
opinion, I submit, are considerations which justify our leaving a CCl'taill 
amount of latitude to the Government of Burma. 

TREATMENT OF IMPERFECT SIGHT BY NATURAL METHODS. 

1484. *Pandit Sri Krishna Dutta Paliwal: (a) Are Government aware-
that Dr. R. S. Agarwal, L.S.M.F., an eye specialist, is running an Eye· 
Institute in Daryagar.j, and a free eye clinic in Chandni Chowk, Delhi, 
the special feature of which is to treat the cases of imperfect sight by 
natural methods, aod that numerous patients, notably Sir Mohan ~ 

shere Jung Bahadur Rana, R.C.I.E., Senior Commanding General or 
Nepal, His Highness the Maharaja of Alwar, Mr. B. L. Rastogi, -ex-
M.L.A., Mr. Sachchidananda ,sinha, Barrister-at_Law, have been remark-
ably benefited by it and have spoken highly about Dr. Agarwal's system, 
of treatment? 

(b) Are Government aware that Dr. Agarwal's simple scheme to pre-
vent myopia among students has been a grand success, and that Dr. 
Agarwal has demonstrated that simple scheme in different institutions or 
India? If not, are Government prepared to ascertain? 

(c) Are Government aware that out of seven blind patients with cne or-
both eyes, six have been cured simply by eye exercises, one being cured 
in two hours, another in toen days and the rest took about one to tbreer 
months? 

(d) Are Government aware that Dr. W. H. Bates, M.D., of New York 
is the discoverer of the system which Dr. Agarwal is following '? 

(e) Do Government intend to start some clinic or school at Delhi for-
the treatment of imperfect sight by natural methods and for imparting 
training in that system? 

Sir Girja Shankar Bajpai: (8) to (0.) Government hayp no infonnation .. 

-(e) No. 

+1485.* 

THROUGH BOOKING ARRANGEMENTS FROM LAHORE AND DELHI TO SRINAGAB_ 

1486. *:Mr. It. L. Gauba: Will Government be pleased to state: 

(a) whether the through booking arrangements from Lahore Bna 
Delhi to Srinagar "'0. Rawalpindi and Jammu Tawi introduced' 
last year will be continued this :vear; if so. what arrange-
ments have been made for the current year? 

(b) If it is a fact that last year, the two routes were operated by 
two out-agents, one of whom was concerned with the· 
Rawalpindi-Srina!!ar !len-ice and t.he other with the Jammu--
Srinagar service? 

(0) Whether both routes thit; year are going to be given to the one 
out-agent who was served last season with a notice of the. 
termination of his contract on the ground of unsatisfactory 
work; if so, why; and 

tThis qUI'stion will be answered on the 9th April, 1936. 
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(d) . ~  the ~  ascribed for the proposed ehallgL is adminis-
tratIve convPlllence of having one u<Tent on the t.wo routes 
and if SO, wilut ussurancE."S have ~ taken for the satiuao: 
tory conduct of the services to the public by the proposed 
ont-agent. and "hether I!lst vear the Railwu,' hnri to sprvl' 
II Hotice ';f discoutillunnoeof hi", contrITct? - ' 

The Honourable Sir Kabammad Za1ra1lah Dan: (a) Yes, the arrange-
,lDtmts for this year are very similar to those for ~  last year. 

(b) Yea. 
(c) Yes. The Agent, North Western Railway, states that the DOtioe af 

iermination of the oontract was given through an error Rnd waR flllbRI'-
quently withdrawn. 

(d) Yes, both . ~  lllld public conveniellct'. The usual assur-
fI!IJqeB for the. satisfactory llonduet of the services are embodied in the 
agreement with the ~ . The concluding part of the Honourable 
;Member's question h&l' been dealt with in my reply to part (c). 

APPOINTMENT OF AN INDIAN MEMBER IN THE RAILWAY BOARD . . 
1487. *Pandit Nilakantha DaII: (a) Will Government please state if 'any 

T&Clrncy is going to occur in the personnel of the Railwuy Board? 
• (b) If so, do Government propose to appoint an Indian i'n that ~'  
It not, why not? 

The Honourable Sir Kuhammad Zafrallah Khan: (a) Mr. Tylden-Pat-
tenson is proceeding on six months leave, and a temporary vacancy will 
occur. 

(b) No; in filling such a vacancy the most suitable candidate irreapee-
fure of nationality must; be selected, and Mr. Highet, the senior State 
Railway Agent, who was for many years Director of Establishment, Rail-
way Board, is replacing Mr. Tylden-Pattenson. 

PBoPOSBD ABOLITION OF TJd !NOOJD-TU 0nI0JI AT HAZARIB.AQII. 

14R8. *Mr. Bam lfar&J&ll Sm,h: (a) Are Government aware of the fd 
.hat grest indignation (as evidenced by the telegram sUT&plied to the De-
partment concerned) is prevailing. ~  the ~ of the Razaribagh ~  
(In account of the proposed abohtlon of the meome·tax office at Hazan-
bagh and its removal partly to Puruli8' ~  partly to Deoghar? 

(b) Are Government aware that this prOpOsal. if given effect to, will 
put the income-tax payees of the district of Hazaribagh to a lot of trouble 
of all sortEl, owing to the great distances of Puwlill' and Deoghar from 
Hllurrihl1gh and also owing to its out of the wav situation? 

(c) Are Government prepared t{) reconsidl'r thE' 'lue'ltion find to leave 
the office at Hnzaribngh, as it is tudBY? 

, Mr. A. H. LloJd: (a) Government have received protests against the 
proposal referred to in this part of the question. 

• 
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(b) In the opinion of Government no inconvenience will be caused by 
the change to residents in the Giridih Sub-Division, most places in which 
are as near to Deoghar as to Hazaribagh if not nearer. Government 
J'ealise that it will not be as convenient to most residents of the remainder 
of the Hazaribagh District to deal with an Income-tax Officer staijoned 
at Purulia as to deal with one stationed at Hazaribagh. They have still 
under consideration the question of selecting Ranchi instead of Purulia as 
~  headquarters of the new oba.rge comprising Southam Hazaribagh and 
ManbhUm. Moreover, inconvenience will be reduced to a minimum owiDg 
to the standing orders under which Income-tax Officers have, "'~ ~  8S 
possible, to conduct their business while on tour in the v8ttious pla<fes in 
liaeir: .oharp. 

(c) Government ure not prepared to reconsid"er the arrangement unner 
Which Southern Hazaribagh will be grouped with Manbhum but, as al:rood:v 
!;>tated, have not yet finally decided what is to be the beadqua:rtera of .. 
cqmbined charge. 

JIr. Bam Barayan Singh: May I know, Sir, for whose benefit will this 
change take place '! 

Mr ••. H. Lloyd: To the benefit of Government. 

JIr. Bam Barayan Singh: Do they consider also the conveniences df. 
the income-tax payers when they establish an income-tax office at any 
place and when the office is shifted from one place to another? 

JIr. A. H. Lloyd: The interests of the income-tax payers were CQP-
sifle!'6d most carefully, Sir. The scheme for re-arranging the charges 
in Bihar and Orissa was worked out by myself during last year on two 
visitl! to Bihar ,-naturally, working in consultation with the Commioion8r. 
The re-distribution 011 Ilharges was made neces\i&ry by two facts. In the 
firsb place we had received emph!ltic protests in this :aouse and elsewhere 
which \H' f,·1t W,'I·p dp""I'\'ing of U(·cpptancf' regarding certain other parts 
of the previous arrangements and secondly we had to deal with the addi-
tion of cert.a.in territory to Orissa as a resul. of the formation of the new 
Provincf'. In order to study the interests of economy, it was necessary to 
mllke an arrangement which in Borne cases involved tOe d'Oublin(T up of 
pa!"ts of two districts in a single Income-tax OffiCf'T'S chRrge. The fact 
thut some illconvenience might result to some individuals was alway .. 
present t,o our minds, but we were unable, unless we were to increase 
undul:v the number of the st.aff, to meet those objections in all cases. 
This is 1\ cl\se in which we were una.ble to meet the objections. T mav, 
however, Sir. wit.h your permission, quote one sentence from a letter' J 
have received within the last few days from the Bihar and Orissa Chamber 
of Commerce, which has had to look upon the re-ar.-angement as a whole 
scheme, and not concentrate on one particular item, though the letter 
re!ers in particular t<> t.he change from Purulia to Ranchi which I have 
ment·ioned in m:v answer. It, says: 

"Thi. Chamber feels very grateful to ypu for ~  very .:VDlp&ibeiic and muterly 
fa.hion in which you havt' been ~ J J  ..oUt our. co,oPJ.iilltjl." 



Q.,.BTJqNS AND A1i8WDS. 

,.~. au. lI..., .. SiDgh: M"y I know, Sir, whethedhe ottioe at Ranohi 
-will 'be & new one? . 

1Ir. A. B. LloJd: Sir, there has not been befol'e a combined Income-
tax offioe for the 8OUthero part of Hazaribagh and Manbluim. Obviously, 
4ilierefore, the office will be a new one. 

Kr. Ram Narayan Singh: Will the HOllourl.1ble MemLer expluin when 
the Inoome-tax office is transferred to Ranchi, how t,he Government. arfl 
~  to be benefited? 

~. A. B. Lloyd: I submit, Sir, ] have already answered thill questioa 
fuDy m a very long reply to a supplementary question. 

BULKS oOVERNING THE ISSUE OR REFUSAL o. P AS8POllTS TO PEasolf. 
TaAVXLLJitiO ABaoAl). 

]489. *Kr. T. I. ~ Oh.m.r: (a) Win Government state 
what are the principles guiding the issue or refusal of paRsports to personl 
travelling abroad? 

(b) Will Government lay II copy of the rules on the table of the House? 
(c) Row many persons were refused passports in the COUr1e of the year 

:and what are their names? ' -
(d) On what particular grounds were they refused paliports? 

The Bonourable Sir Btlill)' 0raIk: (a) The interests of the State and 
the charBcber, antecedentll and financial circumstances o! the applicant, 
are taken into consideration. 

(b) No. 
. (c) I shall be laying on the table shortly, in answer to Mr. Hakseua's 

'<)uestioll ~, ~ , a HtHt.t'lnl'nt "'hidi will ~ '  t.he HOIlO1lrnhlp Mpmbrr 
the information he requires. 

(d) The compilation of t,his information ill eve!"y CIlB,e would llwolve a 
good deal of labour which I am not prepared to undertake. I 3l1i willing. 
however, to consider whether I can furnish the information in any parti. 
cular case if the Honourable Member 80 de8ire8. 

Mr. S. Satyamuni: With reference to the ~J " to cluuse (b), may I 
understAnd the Honourable Member to 8ay that there are no rules. or do 
the Government refu,*, to lay a copy of the ruies on the table of the 
House? 

'!"he Honourable Sir Beary Oraik: The latter. 

lIr. S. Idyamant: There are rules, therfJfore. 

'l'be Bonourable Sir Btlill)' CIri.ik: YeR. 

Mr, S. Satyamunt: Then, may I know ~ thOle rules are of 
, unifonn application to all cases, or whether they give any discretion k. 
"the authorit.y granting or refusing passports? 

B 2 
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The Honourable Sir Henry Craik:' Whether they give any ~  t· 
Yes, they do. 

lIr. S. Satyamurti: May I know whether that discretion is governed. 
only by those considerations which the Honourable the Home Member 
mentioned, namely, the interests 'Jf the State, the character, the financial 
circumstances of the person wanting the passport, or is there any other 
consideration? 

The Honourable Sir HenryOraik: I should say broadly those cover aU 
cases. 

lIr. S. Satyamurti: May I know,' Sir, what is meant by the phrase· 
'interests of the State' ,-which State and what interests? 

The Honourable Sir HeDfY Oraik: This State. 

lIr. S. Sa'tyamnrtl: Is it the Government of India? 

The Honourable Sir Henry Oraik: The State. 

Mr. S. Satyamurtl: May I know if the Honourable Member means the-
Government of India? 

The Honourable Sir Henry Oraik: No, the State. 

Mr. S. Satyamurti: l\Jav 1 know what 1t1'8 'the interests of the State, 
which tht' Honourable tllP Home Member means, when he says in agreeing 
or not agreeing to giw· passport.s havp to be taken into consideration? I 
want Borne elueidatiol1. Sir. . 

The Honomable Sir Henry Oralk: The State I refer to is British India. 

lIr. S. Satyamurti: May I know, Sir, what are the tests by which the-
going out of this country of a man is likely to affect the interests of the· 
State adversely? 

The Honourable Sir Henry Oralk: That is for the authority vested" 
with discretion to grant passporlB to decide. 

1Ir. S. Satyamurtl: May I know then that passports a!"e refused only 
to those whose presence the authority w;ant.ing passports considers very 
desirable in this country, and therefore, they ought to be retained here? 

The Honourable Sir Henry Oraik: Yes, Sil'o 

PRINCIPLES GOVERNllj'G mE REFUSAL OF PASSPORTS TO ENTER INDIA. 

1490. *¥-1'. T. S. Avinashilingam Obettiar: Will Government state: 
(u.) whAt !Ire the principles governing the refusal of passports to enter-

India: . .. 
(b) in thp ('0\1rSB of last year how manv Indians were refused permis-

sion to come back to their country; 
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{c) "{hat. ~ their names and for what reasons were they refused pel'-
mission; and . 

(d) whether any Britishers were refused permission to enter Indi,' 
if so, their names and number and the reasens for doing so l' 

The Honourable Sir Hemy Oralk: (a) I would refer the Honourable 
llember to the reply to part (a) of the question which I have jultt nnltwered. 

(b) and (c). Only two British Indian ~  ,,"pre r!'fllt'led fllcilities last 
~  to return to India. They a.re the persons ment.ioned in the repl,. 
given by me on the 18th September last, to Mr. Paliwal'lt question No. 
'870. I have nothing further to add to what T said 011 thnt ocrllflion. 

(d) His Majesty's Consular Officers abroad are competent to refuse 
facilities  for entry into India without reference to the Government of India. 
I am not, therefore, in a position to furnish the Honourable Member with 
rille informatioD he requires, but I am aware that p'assports were refused 
for entry into India to a Mr. Davis and a Mis" Paynter Oil ('onRiderl1t.ion 
of their financial circumstances in each cas€'. 

Mr\ ,I. SMyamUlti: In the CHIl(' of MI'. Suhhal>h Chlllldra HOti!'. i'illl hi. 
J>assport been refllsed t., ('OI1W hack t.o Indin. or 1t"1< ·hp heen allowed to 
.ome back ~ India and then arrested? 

The Honourable Sir Henry Craik: Yes, the latt(>r. 

Mr. S. SatyamurU: Do I understand the Honourable Member to ea7 
~  Mr. Bose has got a passport enabling him to ret.um t.o IndiR? 

The Honourable Sir Henry Oraik: I underst8nd. that. he has. 

JIr. S. SatyamUlil: And he has been arrested t.his morning? 

"The Honourable Sir Hemy 0raIk: Yes. 

'lIr. S. S&tJaIDurtl: Under what law ~ 

'i'Ile Honourable Sir Henry Oraik: Under Regulation TTl of un". 

][r.S. Sa'JamarU: What are the reasons, SiT? 

'!'he Honourable Sir Henry Oraik: That. does not. arise ou\-of this qUM· 
~,~ . - . 

... lIr. S.· Sa'J&m.urU: lJ.'he question ~  arres't -dOflS arille! 

~. '  BY ~ J  ~ OF THE DOORA RHOOTTNG CA8II. 
AmER. 

, 1'9l, .Pandit 8rl Jtri8hDa Datta pail"at: '(8) IB it. a fact that Meun. 
~ Singh, Mangilal and others of the Dogra shooting case. Ajrner. ;'8ft! 
Gl hunger. strike ? 
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(6) If 80, will Government please state the names of those prilOnem •. 
,,,ho are on hunger-strike and the ~  on which each of them gave up, 
his food? 

. (c) What are the reasons for t.heir hunger-strike? 
(d) Is it a fact that they are being forcibly fed:' 
(e) What is the present state of their health? 
(f) Is it a fact. that the condition of some of them is precarious? 
19) What was their weight when they were first admitted to jail, sncli 

what is it now? 
(h) Do Government intend to remove t·heir grievances '! 

'!'he Honourable Sir Henry Oraik: (8) and (0). 'fhere are only two-
prisoners in the case, namely, Ham 8ingh and Mangilai. They are not 
on hllnger-,;trike at ~ . The former went on hunger-strike on the 
30th December, 1985, and remained on strike for- four days. The latter-
was on hunger-strike br fOllr days from the 16th January. 1986. 

(c) Their non-classification as 'B' class prisoners. 
(d) Only Mangilal was forcibly fed on the 4th day. 
(e) Their healtih is at present fair, but they have lost weight due mainly 

to their insistence on a liquid diet and fruit only and no solid food. 
(f) No. On the contrary they are all flaking exercise daily, have booka. 

to read, and perform their allotted task. 
(g) Ra.m Singh's weight on admission was 131 lbs. and on 21st March. 

ill was 110 lbs. Mangilal's weight on admission wall 161 lbs. and on the 
:.lIst March, it was 114 Ibs. 

(h) it is !lut i!ltelld('d to alter the t.rying Magistrate"; classification of 
these prisoners as 'e' class; but as a special case reading facilities have· 
been provided for them in the jail. 

Prof. B. G. RAnia: What are the grievances for the redress of which-
these people have gone on hunger-strike? 

'!'he Honourable Sir Henry Oraik: I have answered ~ . I have ea.id 
that their grievance was their non-classifica.tion a8 "B" class prisoners? 

Prof. B. G. Ranp.: H&ve they been classified as "B" class pri80ners t 

'!'he Honourable Sir Henry 0raIk: No. 

Prof. B. G. Ranp.: Why not? 

The Honourable Sir Henry Orafk: Because lIhey are not entitled to. ~. 

1Ir. S. Sa\yam1Uti: Are Government considering the whole question pf 
~  of prisoners to c.lassify all political prisoners a8 special cIaea-. 

prison erR :, 

fte Honourable Sir BeDIJ Oralk: That does not arise out. of any illlll.Wera, 
I have given. 

1Ir. I. SatyamurU: Yes, Sir; it does. 
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fte BOilourallle SIr BIDIJ 0nUr! No. sh--; iii" does lit1t 

Kr. S. S&tyamuru: It is for you to decide. Sir; it is ~  n6nour-
able the Home Member to say that. The question is, what are the reasons 
for their hungt'r-strikl', anrl till' I'PIISOll giwn by the ~  the Home 
Member is that they are disaatisfied with their classification. I a.m aaking 
whether, as a means of satisfying t.heir grievances, the Government are 
('onsidering the question of giving a special class ttl all politica.l prisoners. 

Mr. Prei8ident (The Honourable Sir AbdUl' Rahim): The Chair , ~ 
t he Honourable the Home Member said that tbey were not considering 
t h.· question of any reclassification. 

Kr. S. Saftamwrti: I am asking wby they are not consillerin'g the 
'Illestion. 

Kr. Preatdent (The Honourable Sir Abdur Rahim): lt does not arlie 
"lit of this. 

lIr. S. Satyamurti: It dOt'fi IIrisl'. Hir. 

1Ir. Pre81dent (The Honourable Sir Abdur Rahim): It is a wider 
question. 

The Honourable Sir Henry Oratk: These peNons are not politteal pri-
"onel'8; they &ore murderera. 

Prot. H. G. BaDp: Whether they were convict.ed for murderous attacks 
(,I' not, my point is, is it or is it not a fact thall the:v are still considered' 
:I{'('oming to the jail regulations as convicts? 

The Honourable Sir Henry 0ra1k: Certainly. 

Prof. H. G. Banp: Are they not convic1*l? 

The Honourable Sir Benry Oratk: They are not political prisoners; the1 
are would-be murderers. 

Prof. N. G. Ranga: Wh(' arp political prisoners and who are not? 

fte BCIIlourable Sir .Tam .. GrIa: Who indeed? 

Plot. H. G. Kanga: Wf' will mnkp .VOll one one of thePe da.ys. 

ENACTMENT OF A SPECIAL RUBAL INSOLVBN'JY Am. 

1492. *Prof. H. G. Ranga: (a) Arc Government awar" of the . ~ 
aiion .of the Roval C(Jmmisl!ion on Agriculture and th,.' '~  Banking 

~' Committee thnt H special Rllral Insolvency Act should be promul. 
gated? 

(b) If so, is no such legislation sought to be Palilled? If oot, why not? 
(c) Will Government state w?en aod what action they propose t:> take 

to implement that recomm('odatlOn? 
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Sir Glrja ShaDk&r Bajpai: (a) The recommendation was to the effect 
that the case for a simple rural Insolvency Act should be carefully con-
sidered in all provinces_ 

(b) and (c). The recommendation W.ai; referred to Local Governments 
and the action Men by them is indicated in the reports showing the 
progress made in giving effect to the recommendations of the Royal Com-
mission on AgriCUlture. c"Opietl of which are available in the Library of this 
House. In addition legislation for the relief of indebtedness has been 
undertaken in various Provinces and certain provisions have been made 
which directly affect rural insolvency. 

Prof ••• G. Ranp: Is it not a fact, Sir, that this Rural Insolvency 
Act is an enactment of. the Central Government, and that the Royal Com-
mission on Agriculture, and the Central Banking .Inquiry Committee have 
definitely recommended that it is for the Central Government to pass thia 
particular legislation' .. 

Sir Girja Shankar Bajpai: J am not aware that the recommendation 
was that the Government of India should take action e:ther in 

3 p.M. advanc() of. or in direct opposition to. the views of the L')cal 
Governments. 

Prof ••• G. Ranga: In view of the fact that neither of these Commis-
siuns has Rtated that the Prov:ncialGovernments should undertake this 
particular legislation, but they have 1l1'1de it clear that an ali-Indi3 legis-
latIOn should he undE'rtaken bv thE' Government of Ind:a. would Govern-
ment be pleuf;ed to consider ~ advisability of undertaking that legislation 
at least lIO\\". or will tbey consider the necessity of doing so? 

Sir Girja Shankar BaipaJ.: I have already informed the Hous" that the 
Government of India, after consider:ng the recommendation of the Royal 
C.ommission, decided to refer thig mattE'T to the Provinces. The Provin-
~  have consitJered the matter, and their v:ews will be found in the 
reports to which I haw' refE'rred my Honollf:lble friend. I submit. that 
he should look at. these reports, and then, after that. we can have a dis· 
eU6sion on the subject. 

Prof. K. G. Banga: In v:ew of the fact that not one ProvincialGov-
9rnment so far has undertaken this legislation,-and T have got ~ 
mformation from the reports referred to by the Honourable Member,-
will Government consider· the advisab:lity of addressing again the Pro-
Ylncil\l Governments and also examining the possibil:ty of updertakinc 
.his legislation hy themselves? 

Sir Gtrja Shankar Bajpai: All that I Heed say is that ~  Lccal ~

ernments Wl1:ch have not taken action have given good reason for no\ 
taking any action, and it is not necessury for the Government of India to 
address them again. : 

Dr. Ziauddin Ahmad: Are the Government of India satisfied: with the 
reasons given by the Local Governments for not taking action? 

Sir Glrja Shankar Bajp&i: In a matter of this kind. T think thp wishes' 
of the Local Government!' oUlZbt to prevail. 



QUBSTlQNS AND ANSWBRS. 

QICl Kub&mmad Ahmad ~  So far aa I unden .... , the Houour· 
~  Member s!lid that in these matters the views of Provinoial Govern-
lI'lents must prevail. Can thev prevail without anv consideration by the 
<Government of India:>' . 

Sir Glrj& Sbaakar B&jpat: My Honourable friend is not justified in 
... ssuming that the Government of India have not considered the views of 
:the'Loeal Governments. 

Qui Kuhammad .Ahmad Kum1: Can the Honourable Member give a 
.ummary of those reasons which the Local Governments have given for no\ 
undertaking legislation of any kind? 

Sir Girja Shankar Bajpal: May I request In.'" Honourab'e fri' nel ttl 
l'(;nd for himself the reasons of the Local Governmenh which will be 
found in the ~ t.o which I hRve referred? 

JIr. S. Satyamurti: Will Government consider addreasing the Local 
Governments again, in view of the significant fact. that the Chainnan 
of this Commission w:U soOn be amidst us? 

Sir Girja Shankar Bajpai: I have no doubt that, if His Exoellenoy 
the Chairman of the. Commission thinks it desirable to ~ J~  
~ " '  again. ~ , will give instruct:ons to that. effect. 

Prof. If. G. Banga: Will Government statE: the name of any par1ri . 
.. ular Govermnf'nt which has passed or attempt,ed to paRS this particular 
legislation? 

Sir Girja Sha.nka.r Balpai: It, mb} not have fassed Ii partiClilar Act to 
amend this particular piece of leg:slation, but I can give my Honourable 
friend the names of two Acts in which this question of rural insolveney 
bas been t.ackled-the United Provinces Encumbered Estates Act, 1984. 
my Honourable friend may refer to section 48 of that Act, and the Bengal 
Agricultural Debtors Act. 1935, sections 22 nnd 24 of that Act are rele-
"ant. 

Qui KlIbammad Ahmad ltum1: Is the Honourable Member. aware 
that the Unit,ed ProvinC'es Encumbered Estates Act does not apply to 
JleUsRnts? 

'~,,  Girja Shankar Bajpai: I have ~ ~  ~ the section to 
... ·hich ,I have referred does refer to the quetri;lOn of rural lDBOlvency. 

'Prof. ]f. G. BlDga: I have ~  myself that ~  secpions ~ 
to bv the Honourable Member are slmply consequential sectlOns followmg 
the ~  sections of the Acts passed there by the Local Governments. 
Will Government cons:der the adv;sabiiity,-tbis is, Ii very reuonable 
auggestion-of again ~  this matter to the Local Govemmentll and 
examining ~ question agam? 

,Sir Glrja ~ Bajpal: l have already st,.ted the ,newa of the ' ~ 
.mment on that point. 
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111\: •• 8 •• "1! Did the Government 6f India, as a matter of r __ 
!OJl8ider the suggest!ons or recommendations which had been made by 
the ~  Governments? And ha.ve they come to any conclusion,. 
and, if so, can ~ produce that eonclusiQn before t,he Rouse? 

8ir Girja Sb&nkar Bajpat: I have already informed the House tha, 
each LQcal Government considered the matter and stated its viewB, . ~ 

Government, on an. examination of those views. 

Ilr. K. S. bey: agreed with them: 

Sir Girja Shankar Bajpai: Yes, 

Ilr. K. S. Aney: 'l'hat is all right. 

AMENDMENT OF THE USURIOUS LOANS ACT. 

1493 -Prof. B. G. Ranga: (a) Are Government aware of the reeoIDrnend-
stion made by the .Royal Commission on Agriculture and thp ~  

Banking Enquiry Committee to so amend the USUriOUFl Loans Act as to' 
specify the maximum rat.e of interest and thus protect tlw aebt{)rs from' 
Bahukara? 

(b) If so, why have Government so far failed to get any suitable legis-
lation passed? 

(c) Are Government aware of the fact that the Ro)al Commission on 
Agriculture and the ~  Ranking Enquiry Committee have suggested 
that All-India legislation should be undertaken to oblige the money-lenderS 
to register themselves and regulate money-lending? 
(d) If so, have only one or t.wo Provincial Governments thuught of such: 

regulation? 

(e.) Are Gov(;rnrnent aware that the need foJ' slIch regulali')JI lias growl'I.l 
~  more insistent since those Commissions mnde their l'ecommend--
ation? 

If) Will G<>vernment stat::" why they han failpd to() undertake tmch ~

lation? 

(g)' When do they propose to bring forward suitable \egislativ(· proposals 
befure the Assembly? 

The Ilonourable Sir Ilenry Oraik: (a) and (b). The Honourable Mem-. 
ber's statement is not correct, I cannot find that the Royal Commissiolt 
on Agriculture in India made a specific recommendation that the Usu-
rious LoaDS Act should be amended 80 liS to fix the maximum rate Of' 
interest. The Ind;an Central Banking Enquiry Committee said "We are 
l1nable to agree with the suggestion to amend thE' Act so as to fix a 
df!finite statutory limit to the ratE' of interest". 
The Government I 'f India ~  very thorough consultation and con-

sideration decided, for reasons indicated in the answer given on the 19th' 
July, 1934, to ~ ~  No. 143 ~  ~  Sir ~ ~  Yalnib 
that legi.;iation on thIS sut·)ect must be prlmanly proVlDClal. As ~  
pi'l)vmcia.l legislation already undertaken or proposed On the subject. I 
rE'fer the Hono\1rable Member to that answer and to the answer given by 



&b6 HOIIIMll'ablethe Law Member on the 6th February, 1985, t() Ilia 
IJtiuond question No. 58. Most of the Bills mentioned in the lattet aDnNr 
have'smoe p888ed into law. 

(e) Here again the Honourable Member's statement. is incol'l'eek 
~ the Royal Commission on Agriculture nor the Banking Enquiry 

CommIttee suggested alI-Indill legislation for enforcing reg;atration of 
money-lenders and for regulating money-lending. On the contrary their 
recommendations were for provincial legislation: And the Banking En-
quiry Committee was not in favollr of 1\ system of licensing money-lenders, 
either compulsory or voluntary. 

(d) Some of the Local Governments have already undertaken l.p1&. 
tion on the lines of fohe Punjab Regulation of Accounts Act, 1980, and 
a :am for the registration of money-lender", haR he!'n introduced in the 
Central Provinces Legislative Counoil. 

(e) The question whether economic conditions whioh have developed 
since the Commission and Committee made tht'ir recommendations haft 
increased the need for legislation is no doubt one which the provinoes 
have considered' and ue considering. 

(f) and (g). Th(·, Hononrobl!' l\lemher i" I'd!'rreci to the IInsw!'r ~  
~  parts (8) and (b). 

Prof. If. G. Ranga: Have the Provincial Government!; been addrei886 
by the Central Government about the ad'risability of lmdertaJdng an 
amending ~  to the Usurious Loans Act? 

'l'lle HOIl<>urable Sir Henry Oralk: MOBt of them have already dODe BO. 

Prof. If. G. ltaDga: As for the other Provincial Governments whioh 
haye not taken any action at all in regard to this, will Government COD-
sider the advisability, even all this late hour, of addressing them on the 
question of their undertaking this amending legislation? 

The HOIlOurable Sir Henry aralk: I do not. oSee that there is any 
necessity to uddress the Loca.! GovernmentAl. They are .ware '>f the 
problem; they have either considered it or are considering it, 

Dr. Ziauddbl Ahmad: Are Government aware that the total ~ 
of debt which the agriculturists pay to their creditors every year is abou\ 
t;wo and' a half times the revenue of the Government of India? 

'DI8 lIoD--.bl. SIr Stili')' CJnIk: I have seen a c&lculation iIo ~ ' ... , 
Dr. Z1u4cU1l ~  If you make the calculaGion, you will find u.... . 

• hat. is correct, namely. about 2t timeR the revenuE' of the GovernmeD\. 
of lQdia. 

'1'\1, KoaouraMe SIr lam. Grigg: That means an average rate of ~  

per ~ . 

Dr. ZiauddiD .Ahmad: And that is the ~ which the ~  JIa7 
to the creditors, in "Pite of the fact that the Govemmento rate of ~, 
ia unly three per cent. 111 it or is it not, then, the duty of th.e Oo"tm .. 
ment of India to take some interest in the prosperity of the agnculRu1ate. 
who form 75 per cent. of the population? 
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The Honourable S1: Henry Of&lk: As I have said, after Ii most tho-
rough consultation and consideration, the Government of India decided 
that, legislation on this subject must be primarily provincial, and I th!Dk 

:thE' majority of the Local Governments h.ave undertaken, snd a area\ 
many of them have passed, legislation in the sense desired . 

• Dr. Ziauddtn Ahmad: It means that the Government of India have 
"DO interest in the prosperity of the agriculturist? 

The Honourable Sir Henry Oraik: It means nothing of the kind. Tha. 
is b.n entirely unjustifiable inference. It is reading into my answer a 
,great deal more than J hnve> statRd. 

Qui Muhammad Ahmad ]tumi: May I know what are those pro-
vincial Government,s which have refused t.o have any ~  of the 
.;kind? 

The Honourable Sir Henry Or&ik: I must have notice. 

Mr. S. Sstyamurti: I object to the Honourable Member glvmg his 
,answer, sitting. We do not henr a word, even when he gets up. 

Qui Muhammad Ahmad Kazmi: He is supposed to have answered, 
though T haVe> not heard him. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Chair doea 
'Dot think the Honourable Member has answered. What is the answer? 

The Honourable Sir Henry Craik: What was the question? 

Qui Muhammad Ahmad Kumi: Will the Honourable Member 'flease 
let us kuow the names of those Provinc:al Governments which have 
-refused to have any legislation of the kind regarding tenants m their 
'provinces? 

The Honourable Sir Henry Craik: So far as I know, none of them 
have refused. They have either considered or are considering. If the 
Honourable Member will put down a question, I will give a detaled 
'~ . 

Qui Muhammad Ahmad It&zmi: In answer to a previous question, I 
WIlS informed that certain Provincial Government1! have given reasons for 
. not legislating on this matter and the Government of India are satisfie4 
with those reasons. That presumes that certain Local Governments are 

·.not intending tn hAve any legislation to t.hat effect in' then- provinces. 

Sir Girja Bh&1lkar B&jpal: I may point out that the questions relate 
-to two different. matters altogether. One is the amendment of the Uflu-
'nons Loans Act. That is the question which the Honourable the Home 
lIember hRS answered. I answered the question .about the Rural Insol-
~  Actl. 

Slr cowaaJ1 .Tehanglr: May I ask the Honourable the Home Member 
' ~  he will consider not, having queailions 'and answers after ~  ;at any 'time? . . 
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The Honourable Sir Henry Ora1k: I will gladly consider that. 

INDIAN MEMBERS OF THE INDIAN MEDIOAL SEBVIOE. 

1494. *Sardar Sant Singh: (a) Will Government please Jay on the tl1ble 
& list of the members of the Indian Medical Service serving on thE' Dis-
irict staff? How many of them are Indian!' Hnd how many Europcnns1' 

(b) How many of the Indian members of the Indian Medical Service· 
are on the command staff or in the Army Headquarters! 

(c) Is there any Indian member of the Indian Medicaf Ser'iiC'e in any 
responsible administrative post, such as Assistant Director of Medical 
Service, or Deputy Director, Medical Service? If not, why not? 

(d) How long has it been since no Indian member ~  t·his service wase 
ever placed in any responsible administrative post? 

'(e) Do Government proposE' tn pll\('f' t.he Indian members on such-
posts? If so, when? 

Mr. Q. It. 1'. 'l'OtteDham: (n) I lava statement on the tll.ble. There 
are five Indian and ten European officers on staffs of military districts. 

(b) None. 
(c) •. (d) and (e). At present no Deputy or Assistant Director of 

Medical Serv'ces is an Indian, hut these appointments have heen held' 
hv Indian officers in the past and will no doubt be 80 held in future. I 
,,:'ollld refer the Honourable Member to the list I laid on the table on tb& 
18th September, 1935, in reply t::> Dr. Rajan's starred question No. 470. 

!Mt of I. M. S. Officers Serring on the District Staff· 

Pe.lulfDflT Diltrict. 
1. A. D. M. S.-Col. I. M. Macrae. C.I.E., O.B.B. 
2. D. A. D. P.-Lt.·Col. A. C. Craighead. 

Kolaat ~ . 

3. A. D. II. S.-Col. W. J. Powell, C .. .~. 
'. D. A. D. P.--CaptaiD T. B. PaAla1aftl. 

Rtiwalpiftdi DUtrid. 
5. A. D. II. S.-Col. A. A. IIcNeight., V.B.S. 

Lalwre Di.mct. 
6. D. A. D. B.-Major K. II. Bh_ha. 

W tniri.taA Diltrict. 
7. D. A. D. P.-Captain S. S. Blw.tnagar. 

Baluchi.tan ~ . 

8. D. A. D. B.-Captain V. E. M. Lee. 
Meerut Diltrict. 

9. A. D. M. S.-Col. W. H. Hamilton, C.I.E., C.B.E., D.B.O. 
10. D. A. D. H.-Lt.-Col. J. C. Chukerbuti. 

LuekM1D Di.trict. 
11: A. D: M. S.-Bt.-Col. F. F. ~. Smith. 
12. D. A. D. p.-Major J. S. Riddle. 
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PTuide1lcy and 4_ DNlrict. 
13. D. A. D. P.-Majol· J. W. F. Albuqverqt.u. 

Bombay iMtrict. 
14 A. D. M. B.-Col. S. G. B. ~ , C.I.E., O.B.E. 

Madrru Di.trict,. 
16. A. D. M. B.-Col. D. C. V. FitzGerald, M.C. 

[8TH APRIL 1986. 

Sardar Saut Smah: May I know if it is a fact that the Punjab Govem-
"'ent have appointed one I.M.S. man to the hospital at Amritsar? 

)(1'. G .. R. P. 'l'otteuham: That does not arise out of this question. 
'Phis question refers to the military side. 

Sardar Saut Singh: Have Government given perml8S10n to an addi· 
tional I. M. S. man t{) serve under the Punjab Govemment? 

.Mr. G. lI.. P. 'l'otteDlaam: A largE' number of 1. M. S. men are posted 
. t.o the proviaees. 

Sardar Saut Singh: Is there any special prOVls:on by which they are 
not to be employed on the district. staff in more than a fixed number? 

•. G. R.I'. 'lOtteDllam: I am not aware of any special proTiaion of 
; that kind. 

RELIGIOUS HOLIDAYS OBSERVED IN THE INDIAN MILITARY ACADEMY. 

1495. ·Sardar Saut Singh: (a) Will Government be pleased to state if 
any religious holidays. are observed in the Indian Military Academy, 
Dehra Dun? If so, which? 

(b) Does the Indian Military Academy observE' the holidays which are 
declared as public holidays under the Negotiable InstrumE'nt Act for Dehra 
Dun? 

Mr. G. R. P. Tottenham: (a) and (b). No religious holidays are ob-
8erved at the Inuian Military Aeademy, Dehra Dun, not even tbose de· 
~  public hol:days under the Negotiable Instruments Act. The 
Honourable Member will appreciate that if religious holida:vs were recog-
nised fit 1111, it would be necessary to recognise those of all communities, 
which constitute a formidable total; while, if each cadet were to observe 
those of his own commun:ty, the work of the whole class would be held 
up in his absence. After careful consideration, Government have come to 
thl' conclusion that the course adopt.ed is the best one. They are eatis· 
tied, however, that the cadets have ample spare time for private worship. 

Mr. K. S. bey: Art the Christmas holida,vs observed? 

Mr. G. R. P. 'l'Ot\enh&m: They have two vacations a ,vellr, 

Qui JlUham,mad Ahmad Euml: 1 want to know whether the Christ· 
~ holidays are given ~ 



Q~  Am>· U8w.JBS. 

JIr. G .. R . .,. ~  I ahoulcl requiJ:e DQtioe of .. at q.uution. 

Qui Kubammad Ahmaci KaIm1: Has the Honourable Member made 
~  inquiries at all about the holidays given in the school? 

•. G. R. 1'. ~~  The Academy have two terms in the "ear 
. .00 two vacations. I am not quite sure when the terms end and the 
''Ytcations begin in eaoh case. 

Qui )[ubammad Ahmad ][&am1: So, I understand the Honourable 
Member has made no inquiries about it. whatsoever? 

Mr. G. R.I'. 'l'Ot-Wibg: I have medt> ample inquiries to an .... tile 
question put by Bard,ar Bant Singh . 

. ACTS OF COBRUPTION ON THE KALUBKOT RAn-WAY STATION OF TO NOBTB 
WUTl\lBN RAILw""y. 

1.06. ·Sardar Sut SlDcJI.: (a) Has the attention of Government been 
drawn to the various acts of corruption on the Kalurkot }{ailway Station 
in the Rawalpindi Division of the North Western Railway? 

(b) What steps have they taken t.o stop this practice? 

(c) Is it a fact that many complaints about the staff of this particular 
8tation have been made by the passengers to the Railwn:y authorities? If 

'1'10, with what result '! 

ne ~ .  Sir ¥uhammAd zafmUIJl Du.: (a) to «(I). Govern· 
ment' are infol'JIled that some complaints against the staff have been re-
ceived ana are being enquired into. If. the staff are found at fault, neOetl-
Mry nction will be taken against,them . 

. ~  a.ut 8iQch: ~ the Hr)Dourabl .. Member IIwqre that the station 
J,.~  of this· station in the Misnwali district USell abusiv/' language 

'. ~ "'  the pasS1mpN? 

The Honourable Sir )[ubammad Za.trullah lDuG: Had I been aware 
t.hat this particular station mUHter han offended in that reRpect he would 
not haw continued to he thf' station master of thiR or any other p_ 
Ifl1' long. 

Sardar Sant Singh: Will the Honourable Member be prepared to make 
f'!l(juirit'" IlbOllt thiR pllrticular statton master? 

The BODDurable Sir K1Ib&mmad ZatnIlIah DID: On rero-ejpt of som .. 
-of these compl'lints Qent direct to me, I had int.anded to direct tihet tM 
Agent, of the North Western Rllilway shouM send somebody, ""ho would 
not be known to the station staff, to watch and to make inquiries. I am 
afraid the publicity given t{) this matter her/' h8fl put; that out. of ~  

. 'pJflstion. 
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. SPBBAD OJ!' FLy J,~  IN THE Smnum . ~ , ~'. 

,1497. *Kaulvi Byed lIurtuza.· Sahib· Bahad1ir:·"{lI.)' Will Govenrinen5" 
please state if the Secretary, Indian Clerks' Ass.tSiation, Summer Hill 
Quarters, and the Medical Officer in cnarge, Summer HilL Quarters, curn-
plained t<> the Health Officer, Simla, regarding the spread of fly epidemict 
~  of all contagious diseases-Hnd the most insanitary conditions Of 
tIre sUQurbs' of Govern.ment quarters, such as Aindri. etc., which are at .. 
stone's throw from tlie quarters? If so, what' action .~ taken by the 
authorities concerned in the matt.er? If none, whv not? ~' ' ,.. \" .. . . .. 

(b) Will Government please' state if the suburbs of the Government 
Summer Hill quarters are exempted from the general operation of l#mu. 
.a.nitary rules? If ao, when was their exemption 8a.nctioried by the· 
Local Government? If not, why have those suburbs been neglected by 
the Simla Hea1th Department? --

. ,'.(c) Is it a fact .that the sanitary staff of ~  is paid special allow-
ance b;V Government for looking after l1he sanitation of Summer Hill Gov-
ernment quarters? If so, was any action taken by the E.anitary ,staff 
concerned to check the spread of fly epidemic, which has told much on, 
t.he health of its residents? If not, why not? 

Sir Girja Shankar Bajpai:. (a) One complaint was received by the 
Municipal Committee, Simla, from the Honorary Secretary, Summer 
Hill Club, and was investigated. The Health Officer, Simla, deried thlt 
presence of any epidemic due to flies in the area in question. The Gov. 
E'rnment understand that the MunicipaEty has decided t:> enforce mea-
sureF\ directed against fly breeding in such villages as Aindri . 

. tb) The suburbs 1lre not exempted from the operat'on of the Rules. 
They were not neglected by the Health Department, thougb difficulty' 
WIlS experienced in ~ the'. . ~ in some of the villages. 

(c) The Sanitary inspect<>rs at "Summer Hill and other parts of S'mla 
roceive a small extra duty rpay monthly from the Municinal Committee-
from the grant which it receives from the Government of India for undel'-
taking the san:tation of Government quarters in Simla. Every effort is 
made by the Sanibu'V Inspectors to check the nuisance and danger from 
fli(\!1 at Summer HUI. 

TBU'FIC AND COMMERCIAL INSPECTORS ON THE NOBTH WESTERN RAILWAY. 

1498. *Jlaulvi Syed lIurtuza SUib Bahadur: (a) Will Government 
please st·ate thEi numher of Traffic and Commercial Inspectors on the 
North Western Railway? 

(b) Will GOVE'mment please 'state how m8llv df·t.hem are Europeans, 
.Sikhs, Parsees. Muslims, etc.? '. 

(e) Is it a. fACt thAt tberp Al'e no ", ~ who hold thE'se lloflfR? Are 
Government. prepsrpn to con!lideT the rrnnointment of a man of this com_ 
munity to this PO!!t? If not, why not? 



QUESTIONS AND ANSWERS. 370'1 

The Honourable. Sir.Jluhammad Zatrullah KhIp: (a) and (b). I la1 
8 statem6nt on the table of the House giving the 'required information. 

(c) The reply to the first pari of the question is in the negative. As 
re,.anrds the rest, these posts are generally filled' by promotion into which. 
oommunal ~ ' ab not enter. . 

Statement: 

~. 

DesigDation. 
l '.~ ; ~ f 
o Sikhs. Parsia. '";i I Indian. I Hindus •. 
... ~  I 

~ ~ I ; > 
~ ___ -__ : ___ I-L--

Traffic Inspectors 

Commerciallnspectora 

Rate. lDapectors 

Claims Inspectors 

Bales IDepeotora 

25 

2 

1 i 

1 : 
! 

41 

3 1 
I 

7 ! 6-
I 

5-

10-

3 

ANSWBBS OJ!' CBBTAIN QUESTIONS ASKED IN THE LEGISLATIVE l\SBltJlllLY. 

1499. -Dr. Jr. B. Dare: With reference to· the interpellatiofiS in this 
House on the 9th March, 1936, numbers 102li to 1027, will Government 
please state: 

(a) whether the notices of t,hese questions were given 011 tilt' 7th 
February. 1936; if not, on what date; and 

(b) whr·n the answers in detail will he plRcefl hefore thiR House': 

IIr. A. H. Lloyd: (a) Yes . 
. (b) The auswer!'! were laid on the table of .the House on 26th ~ '  

1936. . '. , 
MUSLIMS IN THE INDIAN POLI9B iN J~ BOMBAY PRE8IDF.NCY. 

1500. *1Ir. E. L. Gauba: (a) Axe Government aware of the i'lct thnt 
the number of Muhammadans in the Indian Police, higher grade, in the 
Bombay Presidency does not exceed two (one of whom is about to retire)? 

(b) If so, are Government prepa!'ed to consider the advisability of 
enhancing the number of Muhammadans in the higher Police ~' . 
pRrticularly in t.he Indian Police in that Presidency? 

(c) Will Government make it clear whether it ill incumbent upon 
t·hcm to reserve posts in the higher services for Mus!ims under the sehem{t 
of special representation, which has been already put into force? 

(d) Are Government prepnred to introduce into thl' Bomhay l'rl'-
sidency the system, which has been in exilltence in the Madrlls ~. 
bv which one of the Reats has been specifically rCRer\'E'd fO"" nOIJ·RrAh-
Il;ans, which term includes Muhammadana? 

The Honourable Sir Henry 0raIk: (a) Of the e:ght posts of n'strit,t 
Superintendent of Police at present held by Illdians on the Inajan Police 
cadre, B(\mbay. two are held by Muhammad&ll8, of whom onE' i" about to 
Jetire. 
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(b) Appointments to Provincial Police Services are made under rules 
framed by Local Governments. As regards the Indian Police, recruitment 
to which ill also made on a 'provincial, as distirwt from an all-India. 
basis, Provincial Governments are empowered to withhold appointments 
from competition and make their proposals for filling them by limited 
competition or nomination when necessary. Further. Local ~  
are required, when submitting annually their proposals for recruitment 
by examination, to submit their views in regard to the necessit,Y of reserv-
ing vacancies to be filled by limited competition or nomination. Govern-
ment do not consider that, ~' further action ill called for at present. 

(c) If bv the expre6sion "scheme of special reservation" the Honour-
uble Member means the. Home Departmpnt Hesolution No. F.-14(17-B.( 
aH-Ests., dated the 4th .Jul:v, 1934, I would Jloint out that the orders in 
th'lt Resolution 00 not apply t() the Indian Police. 

(d) The mlsumpt;oll that one "Hcancy in the Indian 1'o1ice in Madras 
is specific,ully reserved for non-Brahmans every year i" incorrect. The' 
position is that limiV'ld competition in ~  is helo annually to recruit; 
from among 'lJarticular communities in order to prevent the preponderance 
'in the service of anyone eommunity. The term 'non-Brahmans' how-
eYflr does not ~ 'Muhammadans·'. In the case of Bombay there is, 
as expla:ned in part (b) a.bove, nothing to prevent the L(\cal Government 
from similarly recommending recruitment by limited competition irom 
./l. partiCUlar community if the.v consider it necessary in the intere!;ts of 
that. community to do so. 

POSTMEN AND LOWER GRADE STAFF UNION, DELHI PRoVINCE. 

1501. -!tIr. bugrah Narayan Sinha: (a) Are Government aware that 
in view of the administrative position of the Delhi Province in charge of 
a Chief Commissioner directly subordinate to the Governor General in 
-Council and of the unique importance of its chief city, Delhi, as the 
-capital vf India, the Postmen and Lower Grade Staff Union, Delhi Pro-
vince, was affiliated to the All-India Postmen and Lower Grade Staff 
Union as a Provincial Union corresponding with the status of a Provincial 
Union, accorded to Clerks Union of the Delhi Province by the All-India 
(including Bunoa) Postal and Railway Mail Service Union? 

(b) Is it a fact that the Director General, Posts and Telegraphs, was 
pleased to instruct the Vice-President of the Lower Grade Staff Union, 
Delhi Province, in his letter No. 12-Est, B. /32 of 13th October, 1932, that 
reference from his Union regarding matters of local interest should be 
made to the Postmaster, Delhi, and those In respect of any matter affect-
ing the circle as a whole in which the decision of the circle was necessary, 
the Postmaster General, Punjab and North-West Frontier be 
·addressed, a copy of the letter being simultaneou"ly furnished to the Post-
master, Delhi? 

(c) Is it a fact that thia llOBition was not accepted by the Postmaster 
General. Punjab anel North-West Frontier Circle? 

(d) Will Government be pleased to state if they have made up their 
mind to sIlow the privilege to the Postmen and Lower Grade Staff Union. 
Delhi Province, to correspond in the manner contemplated in Director 
Geneml'. letter referred to above? H not. why not? 
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(e; Will Government beplessed to state whether the DelhiProvinClial 
Union has been assigned the same 5tatus as is accorded to Clerks' Union 
-of the Delhi Province? If not, why not? 

• '!'he lIoDourable Sir J'raDk Koyce: (a) to (e). Information has been 
'Culled for and a reply will be pll\('ed on the table of the House in due 
COUl·se. 

PluvILEGE OF VOLUNTARY RETIREMENT TO POSTMEN AND INFERIOR SERVANT8 
SERVING IN BUJPIA. 

1502. *)[r. Anugrah Narayan Sinh&: (a) Will Government be pleased 
to stute whether concessions of voluntary retirement from service, on 
~  of t;cpamtion of Burma from India, was offered t(, Indian post-
men and inferior servants of General Post Office, Rangoon. and its town 
1mb-offices? If not, why not? 

(b) Are Government prepared to consider the desirability of allowing 
the same privilege of voluntary retirement tc postmen and inferior 
servants serving in Burma, that was extended tc, clr!rks and other officers? 

The Honourable Sir Prank Noyce: (II) and (b). The question of the 
terms to be offered to employees of the Cent.ral Government in Burma 
at the time of separation is still under consideration. 

ABOLITION OF THE LoWER DIVISION CADRE CREATED IN THE INTEREST OJ' 
THE ~. . 

1503. -Mr. AJ1ugrah Barayan SIDha: (a) Is it a fact that lower divi-
sion cadre which Will! crented in the interf''lt Gf postmen has now been 
abolished? 

(b) Is it a fact that the postmen in order to be Jlromoted to the bwer 
division cadre had to pass certain tests prescribed for the purpose 7 

(c) Is it a fact that the last examinations under the· rules for such 
app'ointments was held in the Calcutta General Post Office in May 1985? 

(d) If not. will Government be pleased to state how many postmen 
appeared at this examination and how many were successful? 

(e) Is it a fact that those postmen who had passed the prescribed test 
were not given appointments when vacancies occurred in Calcutta General 
Post Office or its town sub-offices? 

(I) Is if; a fact that those postmen who have been appointed in lower 
grade divisions have not been allowed their due increments? 
\ (0") Is ~  8 fact that officiating period as overseer or sorting postmen are 

not ~  towards serncl' and ~  towards increment ill their 
salary? . 

fte HoDoarable Sir J'raDk .oyce: (a) Yea, ~ the Lower Division 
u.dre w •• not created in the interests of poBt;men alone. 

(h) Yes. .I 

ee) to (g). Government have no information and do not proJlOSt! to 
eall for it. It; ia opeD io the officials concerned to represent their ease 
to the proper authority if they consider that they have a grievanet:. 

02 
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V.OAlltOY IN THE CADBE OF POSTJ(ASTEB GENERAL INCLUDING THE DEPUTY 
DumOTOB GENERAL, POSTAL SEBVICES. 

1504. *Bhai Parma Nand: (a) Is it a fact. that there is a permanent 
vacancy in the cadre of Postmasters General includingtae Deputy Director 
General, Postal Services? If so, from which date? 

(b) If the reply to part (a) above be in the affirmative, will Govern--
ment please state why t.he vacancy has not yet been filled permanently'!' 

The Honourable Sir Frank Noyce: (a) Yes. From the 22nd Deeember,. 
1935. 

(b) The question. of splpC'ting fln offieer to fill tIl(' . ~  permanently 
is under eonsideration. 

DEVELOPMENT OF INDIAN SHIPPING. 

1505. *Mr. S. Satyamurti: Will Government be pleased to state: 

(a) whether they have considered or propose to consider the whole-
question of t,he future of Indian shipping, coastal as well as 
ocean-going, in vie,,' of the provisinns of t.he Government of 
lndia Act of 1935; and 

(b) whether they intend taking any steps t.() help Indian shipping-
to progress, if not. why not? 

The Honourable Sir Muhammad. Zafrullah Khan: (a) I would invite-
the Honourable Member's attention to my reply to his question No. 754 
on the 24th Fdlfllary, 1!lR6· Gqvemmel\t arc nqt aware of any pro-
visions of the GovernIllenl of India Act, 1935, which make it n('c.essary 
to reconsider that policy. 

(b) Governmant propose, to maintain 1iheir policy of assisting the' 
developing of Indian shipping. 

)/[r. s. Satyamuni: Al'c Government awam that when t he Govern-
ment of India Aet, 1985, comes into force, any kind of help or subsidy 
\rhich t.hey make to any conp,ern in India will be equally :lpplicabl€ to· 
c:JIll'erns registered in the Unit.ed KIngdom also, and, in view c-f that,. 
will Government eOllsider t:'king steps in the meantime (such time as 
will be available) to help the· progres!', of Indian shipping, both C'oaetal 
anu ocean-going? 

The Honourable Sir '-:uhammad Zafrullah nan: With regard to the-
question of hC'lp for Indian shipping, my reply is as I have Tead it out.. 
With regard to the other part. of the question. that is :lskin!:\, me to 
interpret the provisions of the Government of India Act, 1935, and 
that is a thing which I am not competent to do. 

J[r. S. Sa\yamurt.l: I heard my HODourable friend lay: "Govern-
IlH'nt ~ ' not aware of an." provisioAA of tbe Government. of India. ~ 

19%. which affect, this mat.ter"? 

The Honourable Sir Kuhammad Z&fru1lah Khan: I said "which mnk ... 
it r.ce.essary for Government to reconsider the ~' ...bieh ~  lHIVe-
bC-An pursuing." 
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Mr. S. ~  I am asking whether his . ~  ha .. b>lel1 drawn 
to the fact that, once this Act comes into force, any help which .~  be 
:given to Indian shipping companies registered in India will have to be 
given to l30mpanies registered in the United Kingdom also, and whether 
the Government of India will consider taking ~  in the mf>antime' to 
help Indian shipping, t.hat is, all registered companies in this eountry 
.alone. 

The Honourable Sir Muhammad Zafrullah Khan: I have already stilted 
that it has been the Government of India's policy, to the extent descrioed 
10 my reply t.o the previous question to which I havfi'eferred, 'to help 
Indian shipping; and I said there is nothing so far as provisions of the 
{To,'ernment of India Act, 1935, are concerned, which makes it neCl't;Sllr.v 
to :econsider that policy, that is to say, to help Indian shipping in the 
-rlirections indicnt.ed in those replies. 

1Ir. 8. 8atyamurli: Do Government realise that, once they begin to 
bdp shipping under the working of thiH Act, they will have to help 811 
Empire ships equally? ' 

The BODOUrable Sir Muhammad Zafrallah Khan: The continued 
'pursuH' of the pohcy indwated will not be affected in any ~' h.v the 
provisions to which the Honourable Member has referred. 

)[r. President (The Honourable Sir Abdur Rahim): Nen question. 

POSITION OJ' THE FOBRIGN :AND POLITIOAL 1)EPBTIIDT yu ..... YnSTATB8 

OUTSIDB THE BBITISJI EJIPIBB. 

150ft *Mr.8. 8atyamuni: Will Government be pleased to state: 

(a) whether, in the discharge of it.s duties so far 8S stat.cs outside the 
Rritish :Empire are concerned, the Foreign and Political 
Departmant, merely carries out the orders of His Majesty's 
Government, or is their agent to an extent; if so, to what 
extent; 

(b) whether they consider the !)osition which India takes in respect 
of mutters arising between India and foreign staws; Hnd 

4c) whether t.heir d'3cision,:; are communicated to the Secretary of 
State for India or to His Majesty's Government, as the de,ct-
siom; of the Government of India ar ... f thE-Fcreign and 
Political Department alone" 

Sir AubreV Metcalfe: (a) The llon.,titutionu! JlOliition IS that the (J0vern-
ment of India have no relations with Foreign POW6!'B. Such relations 
arc ultimlttely t.he responsibility of His Majesf,y's Government /lncI the 
instnlctions of His Majesty's Government have BeCordingly to Le 
ohtained upon all important is.sUfS affecting rdations with a .... oreign 
Stnte. In practice, the view'! of the Government of India receive full 
oonsideration from m. Majesty's Government, particualrly, in respect 
<,f mattert' affecting the relations between His Majesty's Govenl1nent 
and Foreign Stat-es with which India is in direct geographical conta!Ji;. 
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(b) The Honourable Member's meaning is not clear and Government 
must ask for further elucidation of that meaning before a reply can be-
frll1l12d· 

(,:) The Poreign and Political Department are, like other Depnrtments 
of t,he Government of India, merely a part of that Government and are 
net, therefore, in !1 position to come to any deeision of their own. It 
follows that all decisions are expressed to he made by t.he Govel'nmpnt. 
of India. 

Mr. S. Satyamurtl: With reference to the answer to cla.use (a), may 
I kno" if India is 8 signatory of the ~ of Locarno? 

Sir Aubre)' .etcaUe: I think not, but should have to verify the point .. 

Mr. S. Satyamurti: Is India being (!ommlted with reference to the-
llf·gDtiations going on about the occupation of the Rhineland b.v the 
Germans? 

Sir Aubrey Iletcalfe: The Government of India have not open con-
sulted. 

Mr. S. Batyamurtt: Does the Honourable Memher know t,bat the 
D.Jminions are heing consulted? 

Sir Aubrey Metcalfe: I am not aware of that. 

Kr. S. S&tyamurtl: HaB the Honourable Member'B attention been 
drllwn to n stntement of the Premier of England the other day that in 

" ~ in8tructions to Mr. Eden, the Foreign Secretary, he was keeping 
in ttlf' closest touch with the representatives of Canada, Nt'N Zealand 
and South Africa? 

Sir Aubrey Iletcalle: 1 saw '.!omething in the Press about t hat but 
I n1Uf't point out that Indin is not at pre8ent a Dominion. 

Mr. S. Sat)'amvti: May I take it, therefore, that India's being a 
DIem bel' of the League of N atioll,s or being a pariy to the Yersai1l:ee· 

~ .'" ~ not in :lny independent capacity. but operates merel.\" 8B nn 
p.drliticnal vote for England? 

SU' Aubrey Metcalfe: 1 cannot a.ccept that as a correct !;tatement flf 
th,' position. 

lIIr. S. Satyamuni: What is the correct position? Hns India liny 
independent voice wholly or partially, or is dhc merely an additional 
vote and security for England? I want the exact ~  to be eluci· 
dntt'rl. 

Sir Aubrey Metcalfe: I am certainly not prepared to make my IIn;;wer 
mflTE' lucid than I have done. T think, . Sir, you will admit that my 
posit,ion is Tea80nable. 
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot reasonably be expect.ed to be more explicit in ~ 

with Po nifli('ult question likt' t,hat. 

Mr. S. Satyamurti: I submit. Sir, we have given ample notiet!. he' 
:deals with the question every day and he sal's it is difficult for him to· 
lie more exphcit? 

Itr. President (The Honourable Sir Abdur Rahim): The question has 
heN1 lln"" I'r('o .'<0 fur :'" th(· Honourflhl(' !\iemher has bt'en Able to do. 
that. 

1Ir. S. Satyamurti: ~ reglll'<!s claus!:' (b). ] should like 1111 elucirla-
tjon PI' the ll<)sition. I ask whetlH-'r the Foreign and Polit.ieal Dllpl:rtment 
' ~  that the position whirh India oceupies in matrers arising between 
India, thllt, is as an original :\Iember of tht· League of Natiolls, r..nd 
f'lreign St:lt('s, is an indeppnoent 'lIlE'. or whetllE'1' tht' fiovernmt'nt· simply 
carry (,ut ornprs ,, ' ~  in Lonnoll or \Vhitt'hall. 

Sir Aubrey Metcalfe: In thp last resort, liS I have aireudy expll1ined, 
tht' Government of India, liS at present constituted, have to carry out 
the instructions of the Secretary of State and His Majesty's Govern-
, ment. The Honourable l\f ember knows that perfectly well. I t.R '\'e 
f:xplainen tlwl: O!l all importaut issues the Government of Indi,. .Ire ~J 

suited and full weight is given to the views which they express. I cannot 
explain the situation more clearly than that. no matter how long the 
Honourable Member continues his cross-examination. 

Mr. S. Satyamurti: I inh'nd putting m,\' quest.ionH, so long ~ I can. 
I ""lilt, to know from ~' HOTlournbll- fri!'nd whether, before the last 
rf'!'CJrt if< ;·eaehed. in everv ('USe where the Government of Indiu find 
foreign States come into ~  relations, the opinions of the Government 
oi Indin are put hpforp thp Rriti"h (loVl'rnmenf. Bno are taken into c:';n-
sic1erHtion ~ thf'T11. 

Sir Aubrey Metcalfe: I have alrPIlc1,\ !lain ~  thllt IS so; J cannot 
stutf' it morp ~ . 

Mr. S. Satyamurtl: Is it in every case? 

Sir Aubrey Metcalfe: In every case where India is coneemed, our 
views are stated by the Government or India ani! t,hosp views lire rllken 
into ('()nRiclt'rntioll ~ His ~ ~ Oovpmmpnt . 

.Mr. S. Satyamurti: Was India cOlllll1lte(1 'm the qlwstion ('f ~ 

(J..l'mnn ()('('upntion of the TIhint'lanil? 

)fr. President (The H0I10IJTAhh- Sir ~  Rahim): The TTonourRh,I., 
Member has already answered that question. 

JIr. S. SatyamurU: Was India coDllUlted. in respect 
whi(,h ~ 'M niesty'" ~ .  lire ~ . ~ to t.ake 
Tl'llpH' of t.hf' GennRn occupation of the P'hmelaud? 

of the action 
or ore tf:king in 
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Sir Aubrey KetcaUe: His Majesty's Goyernment ha.ve not fif; vet, 80 
iar liS I know, taken any action in t.hat matter; they are still considering 
whal is to be none. 

Mr. S. Satya,murii: Is it not the case tha.t Sta.ff talks are going on 
between the French, Belgian and British General Staffs and that these 
are C&usinll !l .great. :tlarm in Gennany? 

llir Aubrey Ketcalfe: May I know what these Staff talks have to do 
with my Honourable friend or the Government of India? 

Qazi Kuhammad Ahmad Kazmi: Is the opinion of the Government 
of In(lia taken as that of an :1sses<;or or of a juryman? 

Kr. President (The Honourable Sir Abdur Rahim): Order. Qrder. 
Next question. 

Loss OF INDIAN REVENUE THROUGH THE FRENCH PORTS. 

1507. *][r. T. S. AvmasbjJ!ngam. Ohettlar: Will Government state: 

(8) whether they are aware of the message on page 3 of the Hindu8-
tan Times, dated the 15th March. 1936, regarding the loss of 
Indian revenue through the French ports; 

(b) whether the facts stated in it are trne; 
(c) the estimated loss of Indian revenue through the French ports; 

and 
(d) whether they are taking any steps in the matter? 

Sir Aubrey KetcaUe: (a) Yes. 

(b) Th(, facts· st.lltE'O with regard t.o los" to Indiau revenues are sub· 
stantiully correct.. 

tc) It is not. possible to give an accurate estimate. 
(d) ] have at present nothing to add to what. has appeared in the 

presf'. 

lIr. S. Satyamurti: Are Government taking s1Jeps in the matter? 

Sir Aubrey KetcaUe: Certainly. they are taking all the steps that can 
1)0 1',aken. but It, would not be in the public interest to explain ~,  
what thesf steps are. 

Mr. S Satyamnrti: I am asking whet.her they are taldug any steps 
in the const.ructivc direction. as I put it to the Honourable t.he ~ J .  
.Member, of creating n zollv(,Tcin, or customs union, for the whole of 
gcogl'nphical India? 

The lIonourable Sir lames Grigg: I would like t.o know how you 
would ere ate a sollv6Tein of British India and French territory in India. 

lIr. S. Satyamurtl: By negotiation. You do many things in Great 
Brit.ain! 



J ~  OJ" THE STANDING FINANCE COMMlTTf.:E. 

The Honourable Sir James Grigg (FinanC'e Member): Sir, I beg t.o 
!Il.l.ove: 

"That this Assembly do proceed to the ~ . for the financial year 1936-37, 
<in Buch method as may be approved by the Honourable the President, of a St&ndillJ 
·Finance Committee of the Assembly not exceeding fourteen in number, to which eh.all 
'be added a Member of the Assembly to be nominated by the Governor General. 
The Member so nominated shall be the Chaimlan of the Committee." 

Mr. President (The Honomahle Hir Abrlur Ibhim): The question is: 

"That this Assembly do ~  to the election, for the financial year 1936-37, 
,in such method I\S may be approved by the Honourable the President, of a Standing 
Finance·Committee of the Assembly not exceeding fourteen in number, to which shall 
be added a Member of the ~ J  to be nominated by the Governor General. 
Thll Member eo nominated shall ~ the Chairmau of the Committee." 

Thp mot.ion ''"!is adoptpcl, 

ELECTION' OF THE H'I'A::\D1NG ~  l 'OMMJ'l'1'}<:E 'f;'OH 
RAILWAYS. 

The Honourable Sir Muhammad Zafrullah Khan (Member fflr Com· 
mnce and ~  Sir, 1 beg to Illove: 

"That this Assembly do proceed to dect in such manner as may be apprcved by 
~  Honourable the President, eleven Members from the Assembly who shall be 
·ftCluired to serve on the Standing Finance Committee for Railways, &.I provid£d for 
-in clause 6 of the Resolution adopted by the Legi$lative Assembly on 20th September, 
1924, on th(' subject of the separation of Railway Finance." 

Ifr. President (The Hono\1rablp Sir Abdnr nahim): The question is' 

"Thai this Allsembly do proceed to elect in mch mann("r as may be approVf'd by 
·tbe Honourable the President, ('lev('n Ml'mbers from the Assembly who ~  be 
required to serve on the Standing Finance Committee for Railways, 88 provided fOI 
in clause 6 of the Resolution adopted by the Legislative Assembly on 20th September, 
1924, on the snbject of th!' separation of Railway Finallc!'." 

Thf' met.ion was adopt.ed. 

ELECTlON OF THE STANDING ADVISORY ~ F0R 
THE ~ POSTR ~  TEJ,EGRAT'HS DEPARTMENT. 

The Honourable Sir Frank Noyce (MembM for Tnltllst,ries RJld Labour): 

Sir, J beg to move: 

''Thai thiB Assembly do proceed to elect, in Buch manner 8B the ~ . the 
'plftident may direct, three non-official Membel'B to serve <In ,~  Smnillflp,' , J~ 
'Committee for the Indi.'ln Posts and TeJep,-raphs D!'partm"nt. 

Ifr. Presldent (The' HonOllrablf' Rir Ahltur R",hirn): ThE' t'JllflStiOll if::: 

"That this ~  do JITOCCf"'I to elPCt. in Buch mAnnel' 88 Ule ~ . the 
'Preoriilpnt mav direct. thl'l'C non·official 1<'emhen! in ~" ' on .~  Rmndml! AdVlIlOTY 
'eommittel' for thfo Indial' Poem and Tp1elrl'3phs Th-partmPllt. 

Thr mot.ion wnf:: adopt.ed. 
( 3711i ) 



ELECTJOK :)}<' THE STANDING COMMITTEE FOR '~ 

DEPARTMENT OF COMMERCl<J. 

The Honourable Sir Muham,mad Zafrullah Khan (Memher for C"m-
mHC( ano H,lilway,,): Hi!". I beg t{) move: 

"That this Assembly do proceed to elect in Buch mllnnt!l" as the Honourable t.he-
President may direct, three non-official Members to serve on the Standing Com-
mittee to advise on subjects in the Department of Commerce." 

Mr. President (The HnlJ(>IIrahl(' Sir Abdul' Hahim): Motion moved: 

"That this Assembly do proceed to elect in such manner as the Honourable the 
Prrsidt!nt may direct, tliree non·official Members to serve on the Standing Com-
mittee to advise on subjects in the Department of Commerce." 

Sir Oowasji lehangil' (Bombay City: Non-Muhammadan Urban): 
"""hat are the function& of t.hiR Committee'! ~ , T know whether It has-
,~ ' '  met ouring tlw 11IRL :vear? ~' own information iR-I may be wrong-
that. ig hag never met dllring the last :veHl, At Rn,\- !"Rtf' what i" t,hp 
use of having H Committee which never meetR? 

The Honourable Sir Muhammad Zafrullah Khan: During the last year 
n(l IjlleRtiollR aro"e over which Hw Dt>pllrl.ment. could consult t,h .. Com-
mil It·,·, 

Mr. S. Satyamurti (Madms City: Xon-MuhulllllJadan Urban)' \VhLll 
about I,he Ott.aWfi Agreement-'! Cm'llo .vou not have .~  t.he Com-
mittec- on thnt? 

Sir oowasji Jehangir: Will the Honourabh· ~ '  then tell us what 
is t-he use of hnving this ~ ' We !Ii1V(; ~ of Committees, We 
go through the farce, I will not sa'y farce, we pUl ourselves to the -trouble 
to ekcting .\lemhers to these Commit-tees, 1f ~' do not meet nt all. 
then it is better to drop out those Committees. 

The Honourable Sir Muhammad Zafrullah lthan: The use of this 
Stund1rig ' ~  is that. duril1g the cOllr;;e of the veal', if cjlnstiol1s 
ari",· OIl whit'h it" Hchic'l' is requireo. it call IlP ('ons\;lted, As] have 
sHid. no OC.(·IIRioll :11'01'.' last .n·ar \\"11('11 \\"{ ,'01\10 hllY!' wnsulted the 
COlllmit tee, 

Sir Oowaajl lehangil': May I then put ill to the Honouruhle Member 
thllt here is II high sOIllHling Committee 011 Commerce, and if 110 questions 
"rage during thp wholt· yCHI' which cOlllcl he pllt hefore t.he Committt>(" 
i" it not, tht>n II vt'ry good Hl'gllllWllt for lIot having this Committee at, 

"n ') 

The JIonour&ble Sir Muhammad Z&frulIah lthan: If tbe House doeOl 
Dot choose to p)p("( its Ml'mhen; to Rerve all t,his (;ommittee. it is open 
t<"l the HouBf' to do so. 

Sir Oowasji Jehanrir: It is open to the Honol1l'Rhle Memher to make 
more URe of t,he Committee. 

( 37J6 ) 
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The' Honourable Sir lIuhammad Zafrullah ][han: I will. 

1Ir. S. Satyamurt.i: I submit, Mr. President, that the House expects 
kom the Honourable the Mover of this motion a more responsible answer. 
My Honourable friend, the Baronet from Bombay, a very responsibk 
Leader of a Parly, asked the Government as to why they did not make 
use of t.his Committee ~ one full year. Thfl Honourable the 
Commerce Member says, it is open for the House not to elect the 
Committee. The Honourable the Baronet from Bombay has, in my 
judgment. given valid reMon!'; why the Committee ought not to he 
elected. But for the Government Member to SM', "if vou do not want 
to eject a Committee, you need not do S(,." I 'suhmit: Mr. President, 
this is a flippant, Rno Rn irresponsihlf' fln;jWer. 

1Ir. President (The Honourable ~  Abdur Uahim): The Chair ooes 
not think the Honoul"Hble ~ ' should US(, sueh ~ . 

Mr. S. Satyamurti: I IIUI using only .~  hmguttge. 

Mr. President (The ~ , ' Hir Abdul' Hllhilll)' 1" the Honourable 
Member quest.ionirig the ruling of the Chairr 

lIr, S. Satyamurti: 1 un; not. questioning .vow· ruling, :-iiI'. 1 !:laid, 
In ill:\, opinioll, 1-i1,. HOIIOUralllL' ~ '  ans\\'er was flippant. 80 long 
a...;; I am Ilere usillg parlialllt'lltar, woros.-1 am entitled to say whut 
I feel-l ~  that ",hen all HOllourahlf' ~  of t,hl' Govcrnnltmt. 
makes 1I motion of rhis kiwI alJ(l wheli It '~  and leading ~  

of this House, like the Baronet from Bombay. gets UlJ and uuts relevant 
questions, ',,-e exped ~  I·elevunt answers, and it is not for the HDn-
cuI'able the COJllIllCl"IJeMpllIber to dictau· to ~ to dect 01" not to eject 
repn'sentatives tn serve Oil tilt COlllmitte(·. I, therefore, submit, Sir, 
that t.his HOllS' , ought. to consider it", own dignity and refuse to vote fo1' 
this motion. To ~ that there was no q1Jestion during t.he wbole of 
last "ellf Oil whi('h tlw COlumiUee could have hetm ~~ J .  betrays 
great ignorallce 011 tile pari of the Honoumblf' Ml'mher "nd it also ~'  
great irreverance to the. "( 'ommi1\tpe. Last. yem', w(, hlld tht' Ot..t/aWI\ 
Ag'reeInl'lIt. the Jlldo·Bl'iti,h AgTeement-all these suraly relate to com· 
men'ial nlHtters, and tlw Commit.tee could huve ~  ('ommHt·d. ff 
\ t,heHe sie not (,ommel'cilll mattpJ'!' T wonder what t,hen Ilro 

commel'cial matter!'. There WII" also th£' question of tariffll. 
Does lll' Hooournble friend suggest that, the Tariff Board's reports Imd 
none o( t,he suhjects I have mentioned jU!!t now wer, , importnnt enough 
to be placed before this Committ<'e? If thel'e quest ionR wert' no:' flt 
enough for HH' Committee to give its acIvil'e, what ot·her qUf'stions will 
r;rise? I, thprpfnT£'. r'lo nppPll1 t() my. Honourllhlp fri{'ndR tn Ray, no. 
to this motion. 

)[r. President (The Honourablt- Hir Abdul' Hahirn): The quc!ltion iF" 

" ~ this All8Plllbly do proceed to ~. in weh IIIIlnner aM lhe Honourable the 
Pnlident. ma,. direct. three DOD-ofticial Members to BerVe on the ~ Com-
mit.tee to advioe 011 .abject.! in the DepartmeDt of C'.()lJlmel"t'e." 
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The Assembly divide41: 

Abdullah, Mr. H. 
Acott, Mr. A. S. 
Ahmad Nawaz 

Nawab. 

M. 
V. 
Khan, 

AYES 43. 

Major 

Allah Bakhsh Khan Tiwana, Khan 
"Bahadur Nawab Malik. 

Aminuddin, Mr. Saiyid. 
Ayyar. Diwan Bahadur R. V. 

Kriahna. 
Ayyar, Rao Baha.dur· A. A. 

Venkatarama. 
Bajoria, Babu Baijnath. 

Bajpai, Sir Girja Shankar. 
~  Soni, Rai Bahadur 
Seth. 

Buss, Mr. J... C. 
Craik, The Houourable Sir Henry. 
Dalal, Dr. R. D. 
Das-Gupta, Mr. S. K. 
Dash, Mr. A. J. 
Dow, Mr. H. 
Fazl-i-Haq Piracha, Khan Bahadur 

Shaikh. 
.}huznavi Sir Abdul Halim. 

Hands, Mr. A S. 
Hudson, Sir Leslie. 
Hutton. Dr. J. H. 

Jenkins, Mr. E. M. 
Khurshaid Muhammad, Khan Bahadlar 

Shaikh. 
Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
MacDougall, Mr.' R. M. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Morgan, Mr. G. 
MUkherjee. Rai Bahadnr Sir Satya 

C!laran. 
Noyce, The Honourable Sir Fraak. 
Rajah, Rao Bahadur M. C. 
Rau, Mr. P. R 
Roughton, Mr. N. J. 
Sale, Mr. J. F. 
Bcott, Mr. J. Ramsay. 
Spence, Mr. G. H. 
Tottenham, Mr. G. R. F. 
Witherington. Mr. C. H. 
Yamin Khan, Sir Muhammad. 
Zafrullah Khan, The Honourable Sir 

Muhammad. 
Ziauddin Ahmad, Dr. 

NOES 47. 
Aal"On, Mr. Samuel. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. 

sayanam. 
M. 

Badi-uz-Zaman, Maulvi. 
Bhagavan Das, Dr. 
ChaJiha, Mr. Kuladhar. 
Chunder. Mr. N. C. nas, Mr. B. 

Anantba-

Datta, Mr. Akhil Chandra. 
Deshmukh, Dr. G. V. 
Essak Sait, Mr. H. A. Satbar H. 

Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Ghulam Bhik Nairang, Byed. 
Giri, Mr. V. V. 
Govind Das, Beth. 
Gupta, Mr. Ghanshiam Singh. 
Hana Raj, Raizada. 
Hosmani, Mr. S. K. 

. Jedhe, Mr. K. M. 

\ 
I 

I 

\ 

I 
\ 

\ 
i 

Jehangir, Sir Cowasji. 
Jogendra Bingh, Sirdar. 
Kailash Behari Lal, Babu 

The motion was 
I 

~ . 

Khan t':ahib, Dr. 
Khare, Dr. N. B. 
Lalcband Navalrai, Mr. 
Maitra, Pandit Lakahmi Kanta. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qui. 
Murtuza Sahib Bahadur, Yaulvi 

Syed. 
Paliwal, Pandit Sri Krishna Dutta. 
Pant, Pandit Govind Ballabh. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri. 
Raju, Mr. P. B. Kumaraswami. 
Ranga, Prof. N. G. 
Satyamurti, Mr. S. 
Sheodass Daga, Seth. 
Siddique Ali Khan, Khan Sahib 

Nawab. 
Singh, Mr. Ram NaraYlLn. 
~ , Mr. At,ugra}> Narayan. 
Sinha, Mr. SatYl< 1\arayan. 
Sinha, Mr. Shri Krishua . 
Thein Maung, Dr. 
Dmar Aly Shah, Mr. 
Varma, Mr. B. B. 

ELECTION OF THE CENTRAL ADVISORY COUNCIL FOR 
RAILWAYS. 

The Honourable Sir lIuhammad Zafrullah Khan (Member for Com-
~  and Railways): Sir. I beg to move: . 

"That. this Assembly do proceect to elect in such maDDer. &8 may be approved h7 
...... e Honourable the President., siX non-ofticial Members from the .Asaembly 'Wlio 'Iibaii. 
'bf, required to "'"e ou the Cent.ral Advisory CoDDcil for Railway.." 
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J[r. President (The Honourable Sir Abdur Rahim): The question is: 

"That this Al'8emhly do proceed to elect in such manner as may be approved by 
Ute Honourable the President, six non-official Members from the .Assembly wllo 'shall 
be required to serve on the Central Advisory Council for Railways," . 

The motion ,vas adopted. 

J[r. President (The HonourablE. Sir Abdur Rahim): I have to inforru 
Honourable Members that for the purpose of election of members f,o 
the Sta'Ilding Finance Committee, Standing FinancE' Committee for Rail· 
ways, Standing Advisory Committee for the Indian Posts and Telegraphs 
Department, and the Central Advisory Council for Railways, the follow-
ing da.tes have bren fixed for receiving nominations and holdirig elec-
tions, if necessary, namely:-

Name of Committee. 

(I) Standing Finance Committee 
(2) standing Finlnce Committee for Railways 
(3) Stand:ng Advisory Committee for the 

Indian Posts and Telegraphs Depart-
ment . 

(4) Central Advll'ory Council for RailwaYR . 

Nominations. 

14-4-1936 
14-4-1936 

14-4-1936 
17-4-1936 

Election, 

16-4-1936 
16-4-1936 

17-4-1936 
Date 1;0 be· 

announced 
later. 

The nominations for all the Committees will be received in the Notice 
Office upto 12 nooll on each day appoinried for the purpose. The elec-
tions which will as Ul:lllal be held in the Secretary's Room in the Council 
House between the hours of 10-30 A.lIf. and 1 P',lIf. will bl' conductl'd ill 
accordance with the principle of proportional represent,o.tioll by means I)f 
the single transferable vote. 

THE TNDIAN TARIFF (SECOND AMENDMEN1') BTLL. 

Tha9 Honourable Sir Muhammad Zafru.l1ah Khan (Member for COIl!-
merce and Railways): Sir, I beg to move for leave to introduce a Bill 
further to amend the T ndian Tariff Act, 1934, for certain purposrfl' 
(Second Amendment). 

, JIr. President (The Honourable Sir Abdur Rahim): The qU6l1tioll 18; 
--t' 

"That leave be granted to introduce a Bill further to amend the Indian Tariff 
Act, 1934, for c .. rtain purposes (Second Amendment)." 

The ! notion WilS adopted . 

. The Honourable Sir Kub amm ll4 Zafru11ah Dan: Sir, I introduG" thj'! 
Bin. 

THE SALT A.DDITIONAL IMPORT DUTY (EXTENDIN:G) ~ . 

The Honourable Sir lam- Grill (Finance Member): Sir, ! beg tc;' 
f I to . troduce a Bill furthfr to extend the operation of the-move or eave m 

s.1t (Additional Imporl Duty) Act, 1981. 
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JIr. President (The Honourable Sir Abdul' Rahim): The question is: 

"That leave be granted to introduce a Bill fw·ther to extend the optll'&tion of· th,t" 
:&Jt (Additional Import Duty) Act, 1931." 

The motion was adopted. 

Tb.9 Honourable Sir James Grigg: Sir, ] introducp the Bill. 

THE INDIAN TEA CESS (AMENDMENT) BILL. 

The Honourable Sir Muhammad Zafrullah Khan (Member fo: ~

·merce and ~  Sir, I beg ,to move for leave to introduce a Bill 
further to amend the Indian Tea Cess Act, 1903, for certain purposes. 

JIr. President (The Honoul'able Sir Abdul' Rahim): The qlU!stion is: 

"Tb&' leave be granted to introduce a Bill further to amend the Indian Tea Ceu 
Ad, 11103, for certain purposC8." 

The motion was adopted. 

The Honourable Sir Muhammad ZafruPah Khan: Sir, I introduce the 
Bill. 

THE INDIAN AlRCRAJ<'T ~ ' '  BILL. 

Sir Girja Shankar Bajpai (Secretary, Department of ]"<;ducation, Health 
and Lands): Sir, I beg to ~ ', for leave to introduce a Bill to ameud 
the Indian Aircraft Act, 1934, for a certaiu purpose. 

JIr. President (The Honourable Sir Abdul' Rahim): The question is: 

''Tha' lean be granted to introduce a Bill to amend the Indian Aircraft. Act, 1934, 
for a certain purpose." 

The motion was adopted. 

Sir Girla Shanlpr B&jpa1: Sir, I introduco the Bill. 

THE INDIAN MINES ~"'  BILL. 

'l'he Honourable Sir Prank Boyce (Member {or IndustriE'8 and ~  

Sir, I beg to move for leave to introduce a Bill further to amend the 
Indian Mines Act, 1923, for certain purposes. 

Xl. Prealdent (The Honourable Sir Abdur Rahim): The question is.: 

"T1ta6 l_n be granted to iatrQduce .. Bill &dIIer to ...-. .... 1__ 11m. 
"Aft, 1923. for certain PurpcIML" 

The motion WB8 adopted. 
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TIre Honourable Sir Prank Noyce: Sir, r introduce thf' Bill. 

Hir, I beg to move: 
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"That. the Bill further to amend the Indian Mines Act., 1923, for-certain purpoil8ll,_ 
,be referred to a Select Commit.tee consisting of Mr. V. V, Giri, Prof. N. G. Ranga, 
!oIl'. Ram Narayan Singh, 'Qazi Muhammad Ahmad Kazmi, Mr. M. Ghiasuddin, 
Khan Sahib Nawab Siddique Ali Khan, Mr. N. C. Chonder, Mr. G. Morgan, 
Mr. N. M. Joshi, Mr. A. J. Dash, Sir Abdul Halim Ghoznavi and th" Movf'r, with 
iDBtructions to report on or before the 14th Apl'Il, 1936, and that the IlUmber of 
Kembers whose presence shall be DecNsary to (:oDstitute a meet.ing of the Committee 
1Ihalf be five." 

Sir, T owe the House an apology for making the first tWG motions in 
regard to this Bill on the same day. My excuse must betinat the situ-
ation arising out of the fires in the ,Tharia coalfields derl1ands urgent at-
tention. It is specially desirable that such preveutive and remedial 
measures as can be taken should be brought into ~  at once 8S col-
liery fire:;; are more active in the monsoon pc,riod th.Hl in any other. It 
ie in these circumstances that J am seeking the co-operation of the House 
;n _ passing ,this Bill through all its stages during tht' current Session. 
May J, Sir, venture to express the earneE't hope that that ~ J. , 

will be .forthcoming in tangible form this afternoon by the pussing ()f 
this motion today, in order that the Select Committee Dlay meet dur-
'ing the ensuing week-end? 

As the House is aWf,,,e-T have giv(',n the information in reply to a 
numb('r of q llestions on thc-· _ suhject-there are now about fort,,V-seven 
fires in twenty-nine different collieries in the Jharia coalfield. The 
House would, T think, wish me at the outset to (txplain briefly and in 
language as free from technicalities as J can make it" the CRUSCS of these 
fires. The chid cause, indeed, so fa" as is knowl, the onlv cause of the 
!ires, with one or two exceptions, has been spontaneous .lo;nhustion, that 
is, a process of oxidisBtion of crushed coal whicb g'Jes on increasing un-
til the heat devc.1oped is sufficient to cause the coni to hreak out into 
active combustion. In one important case which was not Apparently due 
to spontaneous combustion, the fire-an extensive one-appears to haVE) 
been caused by the dumping of hot rejections from the manufacture of 
(;Oft coke, into a quarry from which there W'3re openings into a conI I'Il'am. 
'The coal eventually caught fire and all efforts to restrict and isolate the 
fire were unsuccessful, with the result t,hat it spread to five contiguou!I 

oollic,ries. 
Fires being due to the oxidisation of crushed coni, the next question 

which nRturally arises is "What causes the crushing of the coni:" The 
"hief cause of this is the ~  collapse of the strut,a above tne coal 
~  due to the weak nature of the pillars of coal left in the mine 00 
support the roof. In the pa'St, it has ~ .  .heftD too ~  
the practice to form the pillars of too small a BUle m the firgt. lDstance 
-or to educe them to too Bmall dimensions afterwards. The wwkness of 
the ~  afforded by the pillars haB rellulted in the pre!llut.ure ' ~ 
Of the roof And the, crushing and burying of the small pIllars of coal ID 1i • __ t' f th reduced 
the process. In some instances, systematIC e"",r8C 10D 0 e  ,  1 
illars has been started, but when the work reach( d  a stage when co-
~  of the roof took place, the collapse has extended ~  II lars.cr ~  
than that from which pillars have been extracted, cruBhlDg and ourytng 
l,illara in the way I have already described. Underground fires also ~
eur,though leaa frequently than in the case of premature collapses, In 
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mines in which pillars of a reasonable size ha'Ve been fOrIm d. In tht' 
extraction of the pillars, owing to 'the great thickness of the sel\ms in 
the Jharia coalfield-some. of them are between 40 and 50 feet in thick-
lJess-it is usually impracticable to remove all the coal. Paris of pilla'l.'S' 
and occasionally whole pillars of coal are lost and the conditioos which. 
cause spontaneous combustion, take place. 

Until last year, the mfll:sures taken to control und isolate the tires in· 
the Jharia coalfield proved effective in preventing serious accidents. That;· 
is a point to which I should like to draw the special attention of the-
House. I would. now very briefly describe the measures which have 
been taken to control flRd isolate, the fires. Where the area in which 
coal is on fire lies at a fair depth from the surface and there are -no 
fissures in the ground visible at the surface, brick Rtoppings arc built in 
all the galleries communicating with the area on fire. If the sealing can 
be done effe.ctively, the fire gradually becomes smothered by the productl'--
of combustion and although the fire may not oe actuar.y extinguished,. 
it may be possible to prevent it from becoming active. If there art. 
breaks in the surface, the same procedure is adopted, and in addition 
the fissures in the ground are blanketed, that i!;, sealed off with sand or 
earth so as to pre,-ent t.he movement of air from the fire t{) the surface 
and vice veTsa. 

As I bave said, it W&1> n·;)t until last :vear that there was a seriou;;: 
i>ccident due to fires in coal minel>. The first serio11s accident took place-
at the Bagdigi colliery on the 29th June last and ~  in ninfllieen 
people being killed and seven injured. A Court, of Inquiry was set up 
by the Government of Bihar and Ori<;sa and it was fonnd that the 
"ccident wu's due 10 an eXlllosion of inflammable gHSP.S. '['rus in its turn 
was caused by an illl"llsh of water during heavy rain on a fire 'which was 
in progress in the upper seam. the result being the l'evel."Bal of the air 
current. Actually, DC arly all the workers in the mine were got out in 
time. The fatalities in the mine uUl'!lbered olll:v fi"e and of these (Jne 
was the courageous headman who had realist:d that something was wrong 
ar.:d having got out most of the men had gone bllck to secure ~ t)"ti.C-U-
Ittion of the remaining men. The bulk of the casualLif6 wali due to tbe 
lmfortunate circumstance that a number of the men wh() hud bet:n got 
out of the minp waited for their companions too Bcar the elltl'l',llee to 
the incline alld were burnt by flames coming from within the .due. Th<t 
report of this case drew attention to the inadequacy of t,he regulations in 
respect of underground fires and recommended a number of cl:'lngcb. It 
also recommended th(· appointment of a Committee to enquire into dan-
gers nrising from underground fires Hnd to fmggest further sa'fety measures.· 

The cirClllllst.IlIlCeS disclosed b." t.ltili report and other iniol'matiorr 
which had reached me forced 00 me the conviction that it WBS nect:Ssary 
to act more urgently than the Guurt of Enquiry had . ~ . lhe-
appointment of a committee, IlS everyone is aware, 18 seldom the ypeedi-
est ws.'Y of securing the object aimed at, and the framing of J'€gu1ations-
under the Mines Act, as it st.ands at presf'nt, is hound to he the sole 
busines!\. Section 31 of that Act prEscribes a douhle process of C'onsult-
ation: any regulations which we desire toO make have, after they have 
heen drafted, to be placed brfore t·he mining boards in the first inst.llllce r 

and. when t·h£'j-,· opinions have been received an<l examined migLt havf" 
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then to be published for criticism. After criticisms of the public gene-
tally and of the other interests concerned have been reviewed, it. is only 
then that the regulations can be promulgatr4. Honourable Members 
~  realise that, however expeditiously we may work. this process sel-
dom takes much less than a year. I took steps, therefe>re, to secure II 
discussion' of the question with experts with a viaw to seeing whether 
nction should not be taken more urgflntly and, if so, what action wal 
possible and desirable. [t was after these arrnngements 4aoJ actually-
be.en put in train tha.t Q second and more serious accident. due to a fire, 
occurred. This was at the Loyabad colliery and, as the House wii' 
remember, it took place on the 30th of January. It is at present 
under examination by a Court of Enquiry and so I do not propose to 
deal with its causes. But I may say that such information 8S I have 
at present is that the. fire was discovered only a few hours before tht' 
accident and that all the night shift were safely evacuated. Those whO! 
were killed were· engaged in an attempt to control the 11res. 

The proposals I am now placing before the HOUSe are the outcome 
4 of an informal conference held in this building on the 19th 

P.M. and 20th of ~ . It was attended by representai.ives of 
six organisations-three of coal owners, two of mine managers and one of 
mining labour. I would take this opportunity of acknowledging tile very 
full co-operation offered by all these organiSaitions. We had altlo the 
assistance of various experts, official and non-official. As a result, we 
came to R fairly general agreement on the nature of the me!l,sul'et; which 
were immediately require.d, and the conference also recognised that fur. 
ther investigation would be necessary t.o put the safety provisions un n 
Eoatisfactory footing. 

I trust that the explanation that 1 have given und the notfS :lppend-
eel to the Statement of Objects and Reasons will enable Honoul'a&ble 

~  to follow the proposals. in the Bill without much difficulty. The 
operative clauses are only fOllr lD number. Of these, one clause, dause 
3, enlarges in minor respects thEl existing power to make regulations. 
~ , clause 5, ~ .  to ~  ~  power to fram\l rE'gula-
tions much more speedily th8lIl IS pOSSIble at prcsent. Any regulations 
&0 framed are to be purely temporary in their duration, and any pl"OpO-
sals for permanent regulations should be refen'ed at or about the same 
time to the mining boards ahd we shall go through that regular but 
lengthy procedure before any permanent rf1gulations r.re made. Ciat;se 4 

\,,1 the Bill is designed to secure in at least the main coalfields the estab-
lishment of ctntral rescue stations. Clause 2 of the Bill is of a tempo-
rary character and seeks to enlarge the powers aiready vested in the 
Inspectorate to issue orders to individua:l lnincs. 

I referred earlier to the suggestion of the Bagdigi Ccurt of Enquiry 
that a committee should be appointed to investigate the whole question 
of ·safety in mines, and our intention is to secure aD expert investiga-
tion of the kind recommend(·d within, I hope, the next twelve months. 
We have not yet reached any conclusions regarding either the conJposi· 
tion of the committee or its terms of reference. Rut I may say that I 
think it is likely that·it will be. 86ked also to deal with. the general and 
very important 'and complex problem of coul coD&erv.ahon. As. ~  
events have emphasillad. t.his is bound up to a cenflm extent Wlih thIS 
'question of 88fety. 
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It may be true, as some of our expe.rts hold, that the amount of 

'COal actually lost by the fires is not a great ded in comparison with the 
amount which has been already extracted; and what is far more unport-
ant, ulso in comparison with the amount still remainmg to be mined. 
fhe threat to the collieries, as a whole, is a serious one and must be-
eome more so for one cannot see an end to the outbreaks of fires if the 
:present system of working continues. As some Members of. the Houtle 
:may be aware, a committee known a1l the Coalfields Committee investi-
'gated the question.of coal conservati.on with special reference to the 
Jharia and Raniganj coalfields in 1920. Its main recommendation was 
that sandstowing, that is. packing the space from which coal is removed 
with incombustible material, usually sand, should be made compulsory 
within certain limits and that funds for this purpose should be raIsed by 
a cess of eight annas a ton on all coke and coal, to be collected by the 
1'8ilway companies on despatches, and to be administered by a control-
ling authority. These proposals, involving as they do, 81 considerable 
measure of control over the industry, failed to secure a sufficiEnt meas-
ure of support at the time. But every year that goes by makes the pro-
blem of ~  with the W&ste of one of India's mest 'Valuable natural 
t'esouroos more difficult and it is one to which we have de\'oted ~ 
attention during the last two or three years. Our efforts in that direc-
tion had reached a stage at which I had hoped that it would not be long 
llefore we were able to place our proposals before those: interested, but 
it 'now seems preferable to adopt the courSe of action I ha'Ve just now 
indicated, namely, that the dual aspe.ct of the problem, the. avoidance 
'Of waste and the avoidance of accidents, should be investigated by an 
-expert committee. I hope, that with the advice of a committee of this 
1I:ind, we shan be. in a position to take more complete action and will 
.. kla be in a position to approach the House with proposals for ,~ better 
eollservation of the coal rE:BOUrooS of the country. 

I have seen suggestions that the measures we are now ~  fOl'-
'Ward should ha'Ve been put forward many years ago. On that 1 s'houlCi 
like ;tv offer a few observations. The first is that the subject of safety 
'ill mines Ilnd indeed of danger from fires is not as some jonmahstIc 
'COmments I have seen might lead Honourable Members to believe, ~ 
that has suddenly come to .our notice. I read, for example, in one 
'Cutting to which Mr. Satyamurti kindly drew my attention that·: "the 
'1Iurprise is that, through these many years, those in charge .of coaoJ. 
nrining should have been unaware of what appear to be rudimentary 
precautions. " Actually, the question of safety precautions is under the 
a{most constant consideration of the industry generally and DlOl'e Ilarti-
ocularly of our mining inspectora.te. Questions of safety bulk largely in 
the Mines Act itself and that Act is supplemeJlted h;V 1m elaborate code 
of regulations, rules and bye-laws. l might mention that there are I>8pa-
nte seta of regulations for coal mines, metalliferoul> mines and oil mines 
and that the Coal Mines Regulations alone are well over 150 iIi. nu:nber 
.and are under frequent revision in the light .of experience. 'rhe regu-
lations were entirely revised in 19116, and, . ~ then, we. have gone 
through the elaborate procedure required for their amendment on four 
occaaions, wlille furiher ~  arising out of the report IJf tb& Coal 
Dust Committee are at the praeni; moment awaiiiagt.he ~  of 
the public and the interests ooncel'tled before being finany reviaedancl 
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issued. Quite a number of the mining regulations are made specia!J.y with 
.a view to danger from fires. But it is impossible to ioresee and still less to 
prevent every kind of accident. In the ca!:'e of the very u( cident ,,·hich 
brought the present dangers prominently before us-the Bagdigi accident.-
the Court of Inquiry found f£S follows and I should like to draw tbe 
special attention of the House to this extract from their revort: 

"The accident was one which the management of the Colliery did not anticipate, 
and we are doubtful whether -they could reasonably have been expected to anticipate 
wch an occurrence. No reversal of the air current had eV"lr previously occurred. 
So far as we can ascertain, this accident was of a unique nature and appears to bo! 
GIlprecedented. ., 

It is, I think, true, that if the recommendations of the Coalfields Com-
mittee of 1920 had been accepted and had proved workable, they would 
have led 00 a considerable diminution of the danger of fires in coal mines. 
But although that Committee did not ignore eafety questions they were 
viewing the matter primarily from the point of view of saving coal, and I 
(}oubt if anyone working on the material then available would have been 
led, from the point of view of safety, to frame regulations similar to those 
which are now in contemplation. 

The fact of the matter is that the position has in recent years been 
~ . A much larger amount of coal than formerly is standing on 
pillars, fires have become more frequent and more extensive; and, unless 
we can frame adequate safety measures coal-mining, particularly in certain 
areas, will tend 00 become a much more dangerous occupation than in 
the past. I recognise that the steps which we contemplate taking are not 
likely to be entirely adequate; but they represent the steps which, in the 
light of alJ the expert advice and experience at our command, appear to be 
wise and urgently necessary; and as I have already said, I hope that we 
shall shortly be in a position to review the whole ~  and to take 
more comprehensive measures for ensuring the safety of those who labour 
in this industry. Sir, I move. 

Ilr. PresideDt (The Honourable Sir Abdur Rahim); Motion moved: 

"That the Bill further to amend the Indian Mines Act, 1923, for ce,·tain purposea, 
be referred to a. Select Committee, consisting of Mr. V. V. Giri, Prof. N. G. Rang&, 
Mr. Ram Na.ra.yan Singh, Quazi Muhammad Ahmad Ka.zmi, Mr. M. Ghw.uddia, 
Khrm Sahib Na.wab Siddique Ali Khau, Mr. N. C. Chunder, Mr. G. Morgan, Mr. N. 
M. Joshi, Mr. A. J. Dash, Sir Abdul Halim Ghuznavi, a.nd the Mover, with instrua-
tione to report on or before the 14th April 1936, a.nd tha.t the number of member. 
whose presence shall be neceasary to constitute a meeting of the Committee .hall be 
'five. " 

Ilr. If. ](. Joshi (Nominat.ed Non·Offil'ial): Mr .. ~. it is 8. matt?r 
of great satisfact.ion that the ~.  of IndIa. have lntr?duced tblll 
Bill and propose to deal with it elq)edltlouRly amI WIth ~ . The 
Honourable Member in charge of the Department of Indust,nes and ~  
has asked the House to co-operate with him in ~  this BiII ~  
delay. So far as it lies in my ~. I. shall ~"  hIm my .hearhellt co· 
operation and as a mark or as a begmnmg of that co-Operatlon, I assure . , Th H ~~ you, I shall not make a long speech this afternOOD. e onOu 1 
Member has traced the history of this Bill, how the ~  began to a.ppear' 
ill the coal-fields at Jbaria alld how recently three flisaskouil aceideDk 
took place-the accident at Bagdigi, JokUbad and Loyabad. He aMo 
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described to us what happened at th.e Conference which the Government 
of India held last month. The Honourable Member did not like the 
criticism which had appeared in some papers that the Government oi 
India shouW have taken the steps, which they are taking today, earlier. 
I think the Honourable Member was a little too hard on his critics. I 
personally feel that there is some justification for the criticism which has 
appeared regarding the conduct of the Government in this matter. The 
fires in the coal areas had begun to appear in 1925; and the Honourabl& 
Member himself stated that at present there are about 47 fires in ~ 
collieries. The Government of India should certainly have taken steps 
earlier; and if the critics say that it is these accidents that have compelled 
the Government to give their attention to this matter, I think the critics. 
are not quite unjustified. 

There is some provision in the Bill for the establishment of rescue' 
stations and for making provision for rescue work. Suggestions for this 
kind of work have been made long ago. Dr. Penman, the present Chief 
Inspector of Mines, himself wrote a paper some years ago, aud another 
gentleman also, who is interested in coal mining, has also written a paper 
and made suggestions that rescue stations should be established. I, there-
fore, feel, Sir, that the Honourable Member-in-charge should not have been 
hard upon those critics who have stated that these steps should have been' 
taken a little earlier. There is absolutely no doubt t.hnt t.he accidents Bt 
Loyabad and other places have at least expedit.ed the consideratio':l by 
Government of this very serious question. I do not wish to deal with 
the detailed provisions of this Bill except to say that I do not approve, 
of the limitation of two years which the Bill pl'oposes for the continuance 
of the power which the Chief Inspector of Mines and other Inspectors are 
to be given under section 2 of this Bill. I feel, Sir, that to assume that 
the fires will cease within two years is an unwarranted assump-
tion. The fireR have continued for 10 years, and to Bay that simply because 
we have started taking measures now that the fires will ceuse within twO' 
years is, I think, not justified. I would therefore like the Government 
of India to remove that limitation. If after 2 vears we find that the fires' 
have ceased, then certainlv the Government" of India can introduce a 
measure for the repeal of this seetion if that repeal is necessary. I do not 
wish to speak anythiv.g more about t.he details of this Bill, but I may be 
pennitted to make a few general remarks upon the question of safety in 
mines. Sir, the work of a miner is the most dangerous work of all kinds 
of industrial work, and it. is our dut.y. and it, i;: the duty of the Governmerit 
also to give constant attention to the subject of safet,," of those who worK 
underground. The Honourable Member just stated that the Governmept 
of India is not going to be content. with the introduction and passing of 
this Bill, but the Government of India propose to appoint a Committee 
to investigate the whole problem of sa.fety in mines. In this connection. 
Sir, I' would like to make one or two suggestions to the Government of 
tndia. My first suggestion is that the Committee to be appointed should 
not ~'. consist -of expertR but it should be Ii represent,ative one. My 

~ suggestion is that the terms of reference to this Committee should 
be .very wide, including the whole aspect of safet:.' in mines. I suggest 
that the Committee should be a representative' one for this reason that, if 
the Committee oonsiBta of experts, it is not likely' that the ~ ~ of 
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India would appoint any representative of the miners on it. I am anxious 
that the Committee which will investigate the problem of safety in mines 
should have on it some representation of the miners who work in Indian 
mines. It may be said, Sir, that these miners in India are ignorant and 
'illiterate people and they may not be able to do much useful work on the 
'Committee. Sir, I take a different view in this matter. I feel that 
although the Indian miners may not be educated, still the miners work 
in the mines for several years, some of them work in the mines for their 
lifetime, and I have no do'ubt that they learn something b,.r their experience, 
-and they can make some useful suggestions. Secondly, if I have to choose 
a man to consider the problem of safety, I would first see what is the 
interest of that man in safety. The miner's interest in the safety of mines 
"is the greatest; he is more interested in the safety of the mines than even 
the mine owner. I would certainly prefer a man who has the greatest 
"Stake in this subject, though not with sufficient knowledge, to a man who 
may not be interested in safety but who may possess full knowledge of the 
subject of safety. I would therefore suggest to the Government of India 
that they should not treat with contempt the experience which the miners 
may have as regards this subject. Moreover, whether they have knowledge 
or not, they are the most interested party in the matter of safety. I would 
like the Government to give sufficient representation to the miners on the 
Committee that may be appointed. Then, Sir, I would like the Govern-
ment of India to make the terms of reference very wide. From the Bpeech 
of tbp. Honourable Member, be himself feels that the whole subject should 
be inveRtigated. There are some matters whicb lead dm!ciily to acciuentll, 
but there are also many other .indirect things which lead to accidents. So 
far as my feeling goes, I have no doubt that even questions like low wages 
'and long hours have some bearing upon accident!!. If people are not paid 
well and you find hungry men going below mines they sometimes make 
nllsta.kes. ~ , if the bours of work are very long, the man may not 
be able to dIscharge his responsibilit.ies well and he may make a mistake 
which may lead to an accident. I, therefore, feel tll!lt when this subject 
{)f safety in mines is to be investigated the investigation should lJOt be 
'Confined to fires only or to() direct causes of the accidents or dangers in 
mines, but also the indirect causes should be investigated. I do not possess 
technical knowledge of the subject of safety in wines. J have not learnt 
much of chemistry, or of phYBicA, or of mechanics. I would therefore leave 
those matters toO experts, but I would like to say that in !'ome respects we 
ru.:e progressing t.oo slowly, such as, in the matter of l?aking use of safflty 
la.mps compulsorily. At preAent unless the In'!pector hl.maeJf observes gaA68 
the use of safety lamps is not made compulsory. I Illlnk thE Bafcty lamps 
are not so costiy that we ~  ~  to make t!>tir use. ~' . 
"Then in view of the fact that m the acCident that tooo{ "lflc( In the .J .'~
bad ~  some women were killed, I would like th1' Government of IndIa 
very ~  to consider whether they should not, immediately stop the 
employment 'of women underground. I know that the Government of ~  
have agreed to stop the employment of women ~' stages, and perhaps In 
tbree or four years the employment of women. underground ~ . . be stopped. 
But I would like them now to consider, in View .)f the aCCIdent where the 
lives of women were involved, whether the GovenlmE'.nt should not 
take immediate steps to stop the employment of women ~ . I 
"Would make one or two remarks also as regards rescue statIOns which are 
proposed to he introduced under clauses of this Bill. I would like the 

• 
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Government of India, when they decide to establish rescue stations, to see· 
that these rescue stations are manned with an adequate number of men, 
and Government should make provision for the proper training of these 
men. Also they should not hesitate to spend money on the proper equip-
ment of the apparatus for the rescue stations. There are not many matters. 
on which I would like to say much on this occasion, but there is one remark 
which I would like to make. Going through the Reports of the Committees 
of Enquiry, I find that both the Committees have found certain irregulari-
ties, especially the Committee that sat on the accident that took place at. 
Joktiabad. 

The l!lonourable Sir I'rank Noyce: I may t-ell my Honourable friend: 
that that accident was not due to fire. It was due to the use of a parti-
oular explosive, which is quite a different matt-er. 

Mr. N. lrI. Joshi: I am making a general. remark 0n safety in mines .. 
What I would like to see is that the regulations are properly observed. 
The Committee of Enquiry has pointed out several irregularities in the 
matter of Joktiabad colliery. I would. therefore, suggest to the Govern-
ment of India that they should see that their Inspectorate is sufficiently 
strengthened so that the mines will be inspected often, and secondly, the 
Government should take prompt IIteps to deal witt! thuse people who are· 
responsible for the irregularities. With these remarks I support the motion 
made by the Honourable Member. 

Mr. B. Das (Oriss3 Division: Non-Muhamm:v.lan): I welcome this 
measure and on behalf of this side of the House I assure co-operation to 
the Honourable Member for Industries and Labour. What I welcome most 
is his announcement that in the cold weather there will be an expert Com-
mittee to go into the whole problem of accidents and the wastage of coal in 
coal-mines which particularly upsets the mine owners, whether they are 
Indians or Britishers. My Honourable friend, Mr. Joshi, pleaded with ~ 
usual pertinacity that the miners should be represented on that Committee. 
I would suggest that the Committee should be a representative one, and I 
would concede to the miners their representation. But I would urge on 
the GovE'mment, on behalf of the coal mine-owners. that the coal mine--
owners should be represented on that Committee. The experts, however 
expert they may be, must have the guidance of practical mine-owners in 
the Committee,' so that they may recommend things that can be given 
effect to and may not remain as only paper recoll)mendations. 

My Honourable friend, Sir Frank Noyce, has gone into the causee of 
accidents. He particularly referred to depillaring. DepiIlaring has been 
going on, not only in the old mines, but also in the new mines. I know 
of one mine owned by Govetnment themselves, thf" Bengal Nagpur Rail-
way Talcher Coal fields, where depillaring is going on, although the mine 
is a new one, simply because the Railway had some difference with the 
owners of ~  fields-the Talcher coal fields. That is a bad thing and 
I am glad the Government have decided at last that they should have· 
liome control over depillllring. My Honourable friend alluded t<> the-· 
explosive nature of the atmosphere in the mines, collieries and pits. 
According to the reports that have been produced by the two Committees 
appointed by the Government of Bihar and Orissa, at one place the explo-
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sion was due to collapsing, fire getting into the atmosphere where, some-
how, the reverse process of air came into operation owing to rains outside. 
and the tire set in. At the other place, that is, the colliery at.Jbaria coal 
fields, they were using liquid oxygen cartridges !lna the Committee says-
that those cartridges took fire. The present Chief Mining Expert and. his 
staff are there all the time visiting these mines. They have not yet reahsed, 
or appreciated that the present practice of working the mines is Wl'OtIg.-
So, the mere framing of regulations win not regulate or ~  uu"'ss tile 
l'egulations are strictly adhered to lind they are framed III such a way 
that the mine-owners can give effect to these things. I would, therefore-. 
suggest that the regulations should be so framed ~  they. sh?uld ~ the 
depillaring. They should regulate the volume of fresh IlIr m the mmes, 
Of course certain mines now have no statistics in their offices about the 
regulation of aU:. In one mine there was measurement. of air. In the· 
other mine there was ~ measurement of the volume of air that has baen., 
blown in. Wherever explosive substances ~ to be used for working the 
coal mine. Government should insist on the regulation that a. certain 
amount of air should be injected into those mines and there should be 
measurement kept both as regards the intake and the outlets. 

Then. Sir. both the committees have talked about the prcsence of drY' 
coal dust. At present there is no scientific method of checking the amount 
of coal dust prevailing in the atmosphere underneath the ground in those 
mines. where explosive substances are used for working those mines. There 
may not be scientific instruments to measure the amount of coal dust but 
the regulations should be so made as to control the amount of coal dust in· 
the air. ,One method of controlling is that the atmosphere should be kept 
wet. If the atmosphere is dry, then the regulation IIhould be such that 
a certain amount of water is thrown into those galleries and pits, 80 that 
atmosphere gets wet and much coal dust does llot fly about. That is an· 
aspect of the thing which should be taken in hafJd at once. 

Another thing which haa been proved by one of these committees is. 
that the explosive nature of the gases in these mine pits hilS not been 
analysed. I think that the regulation should be so frumed, th&t ther& .. 
should be at least three tests. one in each shift, 80 that scientific teats. 
are taken as to the explosive naturfl of the air where the liquified oxygen •. 
dynamites and other explosive substances are used for working coal. 

It appears that there has not been proper supervision over use of explo-
sives in mines. As lIly friend, Mr. Joshi. pointed out, the miners are not 

\ chemical experts or technical experts. Government ,jhould see t,heir way 
to ask these mine-owners to see that there are more teehnical men employed 
especially where liquified oxygen or dynamite is wed. There should be-
always a technical foreman who understands the chemical nature of thea& 
high explosives. At the same time simultaneousl" with the promUlgation 
of these regulations. Government should insist that every mine should 
have complete record in its office in the form of records, charts and log 
sheets about these new conditions that will be :'let out in the regulations. 
Pending the appointment of the expert committee, I would ask the HODOur-
able Member. who al80 controls the Research Department and the Alipur 
Test House to send his chemical experts to analyse the gap in the varioua 
mines wherever fires are burning and where the explollive method of work-
ing coal mines is in vogue. That will be a very ~  thing for the 
guidance of the expert committ-ee t,hat will come next winter. 
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Sir, I have got a note from the Indian ~  Federation where they 

state that they welcome these measures in order to minimise accidents in 
mines but they rather demur to bearing all the expenses of the resCue 
stations. I do not know what will be the expenses of these rescue stations. 
The Government want to provide rescue stations at Jharia, Raneegunje 
and one other place. If the expenses are high, probably the mine-owners 
will demur. These Indian mine-Qwners are not very afiluent, their mines 
are working in many instances at a loss and the capital they have invested 
is poor and probably they will not be able to pay the cess on production 
basis that the passing of this measure will involve and, if the mine-owners 
plead that they cannot pay the requisite amount and if it be required to 
have proper rescue stations or even to carry out preliminary scientific 
analysis of the air conditions in mines or even to give effect to those 
suggestions which my Honourable friend, Mr. Joshi, made, I think, for 
the sake of humanity, in the interest of the workers in the mines, where 

Q ~ live and work from eight to twelve hours, in conditions of darkness 
and have very little fresh air, GQvernment should themselves make a grant 
to carry out these experiments-these rescue stations and chemical experi-
ments, and, as for myself, as a Member of this House, I will support any 
such humanitarian expenditure. With these words, I support the motion 
for t.he Select Committee. 

Prof. N. G. Ranga (Gunt,ur C1.ffl Nellore: Non-Muhammnnan Rural): 
After 16 years of delay, the Government of India have CODle forward 
with this proposal to increase saofety in mines in the int.erests of the 

~. The Coalfield Committee of 1920 suggested that steps should 
be -taken to increase the safety af workers in mines, and yet the Hon-
ourable Member for Industries and Labour thaught it fit to tn1l:e to taFlk 
certain journalists who had camplained that Governmeillt had been mov-
ing too slow in this matter. Although we are very anxious to see that 
this Bill becomes law as soon as possible, I am obliged to ask the Hon-
ourable Member for Industries and Labour. to ext.end th€' date by which 
the Select Committee has to report to this House, in view of the fact 
that some members of the Indepc,ndent Party and several of us in the 
Congress Party are obliged to go elsewhere to attenel om l'espectiTTe coni 
ferences till the 15th morning. I, t.hc.refore, request the HonoUl'arje 
Member in chaTge of this Bill to fix his meeting of the Select Comn'fit-
tee any time between the 15th and 20th, so. that it would be possible 
far us all tOo attend the meetings af the Select Committee. Sir, 1 learn 
that you halve the right to suspend the last date, by whi.ch the report is 
to be submitted to this House by seven days, Rnd 1 request YOli to ex-
tend thai date so that it will be convenient for liS al\. 

JIr. B. Das: May I point ont that &.' 8elect (',)mmit.tee report is to 
be laid on the table fol' seven days and then it can be t.aken into eon-
sideration ? 

JIr. Pr88ident (The Honourable Sil' Abdur Rahim): Thut question 
does not arise now. 

Prof. N. G. &a.n.ga:. Sir, we al'e to ha-"Ve an expert Committee to go 
into this question, and that is why we are told that the period. far which 
t.his Bill is to carry on is fixed for two years. We knQW how these ex-
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'Pert Committees 'work and how soon or how slow the Government. 
usually are to act on the recommendations of these' expert CommitLees. 
I do not wish that this particular provision of two years should be kept 3t 
-all, and I would rather that Government should accept the suggestion 
made by my Honourable friend, Mr. Joshi, that no such fixation of the 
period should be insisted upon. I !'om also in favour of the representa-
tion of the various interests of the miners and mine-owners on this Com-
mittee which is to be appointed to go into this whole question of safety 
in the mines and the conditions of work in the mims. If any experts 
'-are to be brought from England at all, I would like the Government of 
IndiBJ to bring some representatives of the Miners' Federation in Great 
Britain, 80 that we would have amongst the ranks nf t.hose experts those 
who have had an expert knowledge of the working of mines as minel'll 
"themselves and their representatives. In regard to these restrictions, I 
"Would like to know whetlJer Government would like to take into con-
:sultation the mine-owners only or the miners also. I am particularly 
;anxious that the miners should be taken into as full IJ, consultation Bnd 
oo-operation as possible. I know Government usually are partial to em-
ployers, as has bem seen in the procedure which they followed in 
convening that Conference of mine-owners which they consulted in frlim-
ing this particular Bill when they invited two rel'resentatives from the 
employers and one from the miners, and if such a procedure is to be 
followed hereafter also in connection with the <;It,ltablishment of these 
Tescue stations and in connecti'on with the organization of these Mining 
Boards in different areas, I am afraid much injustice will be done to 
the workers themsdves. I, therefore, hope that GI)\'ernment will keep 
in mind the necessity of broadening the terms of reference to this par-
ticular Committee and also getting to serve on it rflpr£>srntatives both of 
miners and mine-owners in equal strength. 

Some Honourable Members: The question may now be jlut. 

Kr. II. Ananthasayanam Ayyangar (Madras ceded Districts and. 
Chittoor' Non-Muhammadan Rural): Sir. I won'f w.kl' more than five 
minutes,-I want to spea:k not with respect to the ~  so 
much as to the way in which this Bill has been introduced and the man-
ner in which some provisions which in some Tespl cts are to have the 
force of a Statute are sought to be introduced behind the back of this 
House, so that we do not know a'8 t.o what exactly is going to be done. 
!l'he Bill has been introduced only just now and ,it is sought to rush 
through all the usual formalities. Sir, I have absolut,ely no object.ion to 
the Bill being enacted into law, with suitable modifications and safe-
guards. But no opportunity is given to the mine-owners or the workers 
in any event to make a representation. My friend, Mr. Joshi, hos 
said that he himself is not an ~  and not ~  of the members of 
the Select Committee has any intimate knowledge of the working of 
mines or the dangers for which provision is sought to be made in this 
Bill or in the regulations that are heing sought to iw mode bv virtu", 
of this Bill. My second serious obj(ction is to the giv(ng of power for theso 
regulations forming part of a Statute and having the force of law for a 
period of two years. I am surprised that my friend, Mr. Joshi, said 
that it ought to be made immediately perpetual in operation or to have 
the force of law for all time to come. Government has seen through the 
difficulty of clothing the Inspector of Mines with that power and they 
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come forward with the proposal that for tvyo years t,hesp should havo' 
the force of law. I find from the Mines Act that some ruleg can be' 
fIamed by the Governor General, a second set by the Govel'l1or, a third' 
set of rules can be framed by the Inspector and II Kurth set o£ rules can' 
be made by the owners of mines,-without any of those regulations 
be.ing ~  on .the Table of this House or without any opportunity 
bemg gwen to thIS House to approve them or not and without this House 
being given any opportunity of knowing exactly what is being made, part 
and parcel of the Statute. Section 31 (4) says that whatevel' rules and' 
regulations are framed, they should be published in the Gazette of' 
India and. after such ~ , they shall have effect a'8 if enacted by 
this Bill. Therefore, before we agree to clothing the Inspectors with, 
the power to frame rules which will certainly be part and parcel of the 
Act, one has to seriously consider what exactly they 81re doing in our' 
name and on our behalf. Even the Honourable Member in charge may 
not know directly the full situation and he may· leave it, owing to thf>. 
pressure of work, to ,the last person who may be in charge of this De-
partment, Under these circumstallC'es, I think, the Select Committee 
should ask that suitable provision should be made to place those regula-
tions, after they are made, on the Table of ,-this House, for a period of 
time, so that Members may get themselves acquainted with the incon-
veniences and so forth. Another point is that I find, under some regu-
lation under this Bill, power is Bought to be taken to get over certain 
formalities, which formalities are now observed under the existing Act 
by rfiferring to the various Mining BoaTds and other authorities with 
regard to the suitability or the desirability of the various rules and regu-
lations. Under clause 5 of the present Bill the necessity to refer to 
Mining Boards is dispensed with and that is for a period of two ye&'S. 
I wonder if the necessity to refer to these Mining Boards is intended to 
b6 dispensed with in order that suitable effect ~  be given to the-
desire of my Honourable friend, Mr. Joshi, and also my Honvura-ble 
friend, Professor Ranga, and, if it is their intention to see that the Min-

I.. ing Boards might be left out of consideration and t.hey need not be re-
ferred to at all with respect to the rules and regulations to be framed. 
Cnder clause 5, those rules and regulations shall have. effect for not more 
t,han two years. I, therefore, say that it is not proper that behind the 
back of these Mining Boards these rules and regulations should be 
framed. I would say that the period proposed should be restricted to 
three months, within which a Mining Board should be consulted, and 
if they hl!JVe- any objection, that ~ be sought to ~ ~ . .1 
would, therefore, say that if our vote IS sought for a ~  of thIS 
kind, we should certainly have an opportunity to apply our .mInds t<;> ~ 
various rules and regulations sought to be framed, though, If there IS an 
emergency, certainly it would be necessary to clothe the persoll in ~  
of the administration with certain exceptiona.i powers, but t,hat should 
be the exception and not the rule. With these ~  I would 
conclude my sp6(,ch with the hope that these p<;llnts would be taken 
into consideration in the Select Committee aDd durmg t,he passage of the 
Bill. 

'l'be Honourable Sir Prank .~  Sir, I do not propose t.o detain the 
House long. I should like to thank the House most waTmly for the. co-
operation that I have received in expediting the pa.ssage of my motlOD. 
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My Honourable friend, Mr. Joshi, has as usual, covered a verv wide 
field, but at this late hour, I propose to confine myself to one" import-
ant point he raised. and that is the limitation of two years that we have 
included in the Bill in regard to clause 2. My Honourable- friend, Mr. 
Joshi, asked whether we expect these fires to be extinguished within two 
years, and if not, why this clause would only be in operation for that 
period. I very much wish that I saw any prospect of the .fires being ex-
tinguished within two years or even in twenty years. The rel1tlon why 
the clause is to be operative for two years only is simply this. We 
hope to have the position reviewed by an authoritative Committee which 
will recommend to us the permanent measures that we should adopt. 
The measures we propose to include in the regulntions we frame under 
the powers which the Houso will, I trust. give us in the course of the 
next few days, are purely temporary. It is trUf' they have support 
from the representatives of all the interests concerned, employers, their 
mining experts and labour, but still they have been somewhat haa-
tily considered and although they are based on the best expert advict'· 
that we could get, We are not quite sure whether they will meet ,the' 
case. We want the whole question examined from the widest point. of 
view, the point of vie,w which my Honourable friend himself advocated. 
We want the whole question of safety in mines investigated and based 
on a proper basis. That is the reason why we are confining the opera-
tion of clause 2 to a two-year period. 

If I heard my Honourable friend, Mr. Ayyangar. quite correctly, he 
also raised the same point and thought that if the measures to be 
adopted are only to be put into force for two years, why havE'. them at 
all? That. if I may say so, is a somewhat curious point of viflw in 
view of the concern with which the House genel'l1liy has regarded these 
accidentl'l and its obvious desire t.hat all possible steps should be taken 
to prevent their recurrence. 

My Honourable friend. Mr. B. Das, raised various technical ques-
tions. He was talking from an expert point of view, in language whic': 
I am afraid was above my comprehe.nsion. I can only regret very much 
that the Select Committee is not to have the benefit of his T,resence, 
but I can a'Bsure him that his suggestions will be carefully con!lidered 
as soon as I gd. them in print. 

One point in conclusion. My Honourable friend, Prof. Hanga, com-
- plained that we were hurrying our Selec.t Committee. I have explained 

the reasons for that. I explained that if we are t.) grt this Bill through 
this Session, it is necessary to have a meeting of the Select Uommittee 
this week-end. I very much regret that he finds himself unable to 
achieve the miracle of being in two places at once. I wouid suggest 
that if he finds greater attractions elsewhere. another name from his 
party might be substituted for him. If that ~  not done, I do not think 
it possible to ~  the passage of this Bill this Session and 1 am 
quite sure that, from the views expressed in this House this afternoon 
and previously. it is the desire of the HO\lsQ to get the Bill through 
this Session. I do not think it is possible to postpone the date by 
~  report of the Select Committee should be presentui to ~ 
House. I would again thank the House once again for the support. 
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. Mr. S. Saty&murtl (Madras City: Non-Muhammadan Urban). In 
-VIeW of the ~  suggested for the. presentation of the report of the 
-Select CommIttee, may I make a staiement?· It is not that the Ron-
oU:I"able ~. Ranga ?,lone will not be able to attend the Seltct Com-
-IDlttee meetIng. BesIdes Prof. Rang9.,- other Honourable Member;] albo 
will not be able to attend. Tqeore is the Honourable Mr. Ram Nalaya'Il 
Singh and also the Honourable Qazi Muhammad Ahmad KazllIi \vho 
will not be able to attend. 

Mr. President (The Honourable Sir Abdur Rahim): They must have 
n11 been consulted before their names were included in the Select Com-

<mittee. 
Mr. S. Satyamurtl: The names were given by the Party, 1: agree. 

~ e are quite willing to ~  the Gove:rnment in any reason-
:able manner. We can meet tomorrow morning We are willing to sup-
port you if you are so pleased to suspend t.he Standing Orders with 
1'8gard to the number of days during which the, report of the Select 
·-Committee should be placed on the Table of the House. 

Mr. President (The Honourable Sir Abdur Rahim): That will ariso 
-only whet!. the Report of the Select Committee is presented. 

Mr. S. Satyamurtt: We aTe willing to co-operate in sfieing the Bill 
plaeed on the Statute-book, as early as possible. I do ask my Honour-
-able friend to consult the convenience of so many Members of the 
HOllse, and see, if he cannot cd,me to some reasonable armD6ement 
whlch, without inconvenience to either side, will help to achieve the 
()bject we all have in common, namely to get this Bill on the Statute-
-bQ()k as earl y as ~ -

The Bonourabl-e Sir !'rank Noyce: I am sorry I am not 'Illite dear, 
-what is the concrete suggestion which my Honourable friend makes? 

Mr. S. Satyamurti: I would suggest that the Select Committee IDf'.€ts 
:tomorrow morning before the House meets here, ~  do sorne work an.d 
possibly meet tomorrow evening after the House ~ . Unless (,here IS 
. Billy very big point of controversy '. ~  Select Committee shollld Do:.: shIt> 
to finish its work ill one or two slttmgs. I suggest that. 

The Honourable Sir !'rank NoyC'e: I need hardly say that J accept 
my Honourable friend's suggestion with great cordiaiity, flnd I 11m pre-
pared to meet his wishes. 

Mr. President (The Honourable Sir Abdur Rahim): T,he suggestion is 
tha.t the Select Committee should meet tomorrow mornmg? 

](:. N. ](. Joshi: My Honourable friend, Mr. Giri, and myself are 
-engaoged in the Railway Board meeting tomorrow moming, and, there-
fore, it will neither suit me nor Mr. Giri to meet in this Select Com-
~  tomorrow morning. 

JIr. Preslden\ (The Honourable Sir Abdur Rahim): The Chair ~  
help in this matter. Perhaps the Honourable Member, Mr. Satyamurti. 

,will correspond with the Government Member and settle. the matter. 
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111'. S. Satyamurti: I would suggest to my Honourable fl'iend thai 
we shall try to meet tomorrow morning. Instead of the 14th AprIl can 
it be the 16th April? We shall not ta:ke advantage of the fnct of the 
.cha.nge of da.te, in order to put it off still further. 

The Honourable Sir J'rank Noyce: Yes, Sir. I am very willing to. 
accept the suggestion that the Select Commit.tee Repon. may be pre-
sented on the 16th April. 

Kr. President (The Honourable Sir Abdur Rahim,: Does the Honour-
able Member want to amend his motion? 

The Honourable Sir J'rank Noyce: Yes, Sir. With your penriitlsion, 
I should IJke to amfjIld the date to 16th ApriL 

111'. President (The Honourable Sir Abdur Ra:him): Has the Honour·· 
able Member the leave of the House to amenfi the motion by Rubstitut-· 
ing 16th for- 14th? 

The motion was, by leave of the Assembly, amended. 

111'. Ptesident (The Honourable Sir Abdur Rahim): The question IS. . . 

"That the Bill iPrther to lWlend the Indian Mines Act, 1923, for certain purposes, 
be referred to " Select Committee consisting of Mr. V. V. Giri, Prof. N. G. Ranga, 
Mr" Ram Narayan Singh, Quazi Iluhammad Ahmad Kazmi, Mr. M. Ghissuddiu, 
Khan Sahib Nllwab Siddique Ali Khan, Mr. N: C. Chunder, Mr. G. Morgan, 
Hr. N. M. Joshi, Mr. A. J. Dash, Sir Abdul Balim Ghnznavi and the Mover, with 
instructions to report on or before the 16th April, 1936, and that the number of 
Members whose predence shall be necessary to constitute a meetiug of the Committee-
shall be five. " . 

The motion was adopted. 

The Assemblv then adjourned till Eleven of the Clock 011 Thursday,_ 
the 9th April, 1936. • 
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